
Minutes of the Meeting No.5/19 scheduled on 16.08.2018 under the Chairmanship of Shri K.C.
Rout, Addl. DGFT

XXXXXXX

The following Members of the Committee were present in the meeting:-

Shri Nand Lal, Consultant, Department of lndustrial Policy and Promotion, Udyog Bhawan, New Delhi

Shri Shaish Kumar, Consultant

Shri D.N. Mathur, Consultant

The Committee firstconsidered minutes of the NC Meeting No.4/19 forconfirmation and confirmed and
adopted the same without any change.

Note:-

ln certain cases the decision of the Norms Committee refers to the Recommendations/ Observations
received from the concerned Technical Authority in earlier cases of similar products. A scanned copy of
such documents is placed at the end of the Minutes. The scanned copy uploaded is to be accepted. The
U. O. No. / O.M. No. of the scanned copy is reflected in the Minutes.

Case No M-116
NC No 5/19
Dated 16 08 2018(held On
21082018)

Mノs Modern lnsecticides Ltd.,Ludhiana

F No 01ノ 83/50/299/AM17ノ DES― IV

F No 01/83/50/315/AM17/DES― IV
RLA No 30/24/40ノ 48/AM16
RLA No 30/24/40/03/AM17
Lic No 3010103779 dt10 05 2016
Lic No 3010103780 dt13 05 2016

The Committee considered the case as per agenda and decided to reject the case as the firm did not
reply to the deficiency letter issued by DGFT on 29.06.2018 and final reminder issued by DGFT on
20.07.2018.

Case No M-117
NC No 5ノ 19
Dated 16 08 2018(held On
21082018

M/s Gnndwell Norton Ltd,Mumbai
F No 01/83/50/830/AM17′ DES―lV
RLA No 03/94/40/1105/AM16
Lic No 0310808841 dt27 10 2016

The Committee considered the case as per agenda and decided to defer consideration of the case for
want of information from the firm. D/L dated 21.06.2018 has been issued by DGFT and final reminder by
maildated 29.08.2018. The case is re-listed for 19.09.2018.

Case No M-118
NC No 5/19
Dated 16 08 2018(held On
21082018)

M/s Rubamin Ltd,Goa
F No 01′ 83ノ50/478/AM18ノ DES―IV

F No 01/83/50/479/AM13/DES― IV
RLA No 34/24/40/110ノ AM18
RLA No 34/24′40/131/AM18
Lic No 3410043461 dtl1 09 2017
Lic No 3410043462 dtl1 09 2017

The Committee considered the case as per agenda and decided to defer the case for want of information
from the firm. D/L dated 28.06.2018 issued by DGFT and final reminder issued by mail on 28.08.2018.
The case is re-listed for 19.09.2018.
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Case No M-119
NC No 5/19

M/s Vedanta Ltd,TN
F No 01/83ノ 50/592/AM17/DES―IV

Dated 16.08.2018 (hetd on I r. ruo. 01t83t5ot4g1lAM17/DES_|V
21082018) RLA No 35/24/40/08ノAM17

RLA No 35/24ノ40/13/AM17
Lic No 3510044951 dt03 06 2016
Lic No 3510044971 dt01 07 2016

丁he Committee considered the caも e as per agenda and decided to defer the case for examining the
request Ofthe firm File alongwith reply of D/L furnished by the firm sentto Deptt OflPP On 25 07 2018

丁he Deptt Of lPP agaln requested to ca‖ for some more lnformation from the firm Letter issued on
30 08 2018 The caseis re― listed for 19 o9 2018

Case No M-120
NC No 5/19
Dated 16 08 2018(held
2108201

M/s. Heranba lndustries Ltd., Mumbai
F No 01/83/171/05/AM19ノ DES―IV
RLA No 03/94/40/71/AM19
Lic No 0310821898 dt25 06 2018

On

The Committee re-considered the case as per agenda for fixation of norms. The Committee decided to
ratify the following norms as under:-

Export ltem Qty. lmport ltem Qty
LAMBDACYHALOTHRIN
TECHNICAL 95%MIN

l Kg 丁F P ACID 99% 0 738 Kq
DI METHYL FORMAMIDE 0 0037 Kg
SODIUM CYANIDE 0 155 Kq
HEXANE 0827K9
CAUSTIC SODA LYE Not shown in the process

RA concerned
COMMITTEE

may take necessary action under Para 4.06 of HBP as per above decision of NORMS

Case No M-121
NC No 5ノ 19
Dated 16 08 2018(held On
2108.2018

M/s Hubergroup lハ dia Pvt Ltd i Vapi

F No 01/83/171/07/AM19/DES― lV

The committee considered the case as per agenda and decided to defer the
request of the firm. The case is re-listed for 19.09.201g.

case for examining the

Case No M-122
NC No 5/19
Dated 16 08 2018(held On
2108201

M/s. Hubergroup tndia Pvt. Ltd., Vapi

F No 01/83/171/25ノ AM18/DES― IV

The committee considered the case as per agenda under Para 4.06 of HBp 2015-20 and decided to
ratify the norms based on the written recommen-dation of Deptt. of IPP vide their U.o. No.7/gg/2017- TSWdated 3-1-07-2018, uploaded along with these minutes or as applied by the firm whichever is less underpara 4 06 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end on this
document. (Page No. ).

11 qglqTed may take necessary action under Para 4.06 of HBp as per above decision of NORMS
COMMITTEE.

Case No M_123
NC No 5/19
Dated 16 08 2018(held On
21082018

M/s. Hubergroup lndia Pvt. Ltd., Vapi

F No 01/83/171ノ08/AM19ノ DES―IV
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The Committee considered the case as per agenda and decided to defer the case for examining the
request of the firm. The case is re-listed for 19.09.2018.

Case No. M-124 | frlls. HuOergroup lndia Pvt. Ltd., Vapi
NC No 5ノ 19
Dated 16.08.2018 (held on I r. ruo. 011831171106/AM19/DES-|V
21.082018

The Committee considered the case as per agenda and decided to defer the case for examining the
request of the firm. The case is re-listed for 19.09.2018.

Case No M-125         1Mノs Hubergroup lndia Pvt Ltd.,Vapi
NC No 5′ 19
Dated 16 08 2018(held On    lF No 01/83/171ノ 22ノAM18ノDES―IV
2108201

The Committee considered the case as per agenda under Para 4.06 of HBP 2015-20 and decided to
ratify the norms based on the written recommendation of Deptt. of IPP vide their U.O. No.7/89/2017- TSW
dated 31 .07.2018, uploaded along with these minutes or as applied by the firm whichever is less under
para 4.06 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end on this
document. (Page No. ).

RA concerned may take necessary action under Para 4.06 of HBP as per above decision of NORMS
COMMITTEE.

Case No M-126
NC No 5/19
Dated 16 08 2018(held On
21082018

M/s Victory Chemlcals,Mumbal
F No 01′ 83′50/608/AM18ノ DES―IV

RLA No 03/95/40/665/AM18
Lic No 0310818036 dt27 12 2017

The Committee considered the case as per agenda for re-consider the decision of NC meeting No.2/83
dated 23.05.2018 regarding enhancement of import quantity. The Committee decided to enhance the
quantity of import item as per NC meeting No.44l83 dated 30.01 .2013, approved in Meeting No. 2/83
dated 23.05.2018 without any other change as under:-

Export item (s) Qtv lmport hem(s) Qty. recommended
Calcium Hypophosphite l Kg Hypophosphorous Acid 50% 1 937 Kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No M-127
NC No 5/19
Dated 16 08 2018(held On
21082018

M/s Victory Chemicals,Mumbal
F No 01/83/50/143/AM17/DES― IV
RLA No 03/95/40/923/AM17
Lic No 0310803869 dtl1 04 2016

The Committee considered the case as per agenda and decided to ratify the norms based on the written
recommendation of Deptt. of C&PC (Chem. Div) vide their UO.No.14010/10112012-CH-ll dated
16.12.2015 on repeat basis, uploaded along with these minutes or as applied by the firm whichever is
less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the
end on this document. (Page No. ).

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No M-128
NC No 5ノ 19
Dated 16 08 2018(held
21082018

M/s Victory Chemicals,Mumbal
F No 01/83/50/904/AM17/DES― IV
RLA No 03/95/40/491/AM17
Llc No 0310809656 dt07 12 2016

On
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The Committee considered the case as per agenda and decided to ratify the norms based on the written
recommendation of Deptt. of C&PC (Chem. Div) vide their UO.No.14010112012011-CH-ll dated
26.03.2012 on repeat basis, uploaded along with these minutes or as applied by the firm whichever is
less under para4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the
end on this document. (Page No. ).

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No M-129
NC No 5/19
Dated 16 08 2018(held
2108201

M/s Victory Chemicals,Mumbal
F No 01/83/50/345/AM18/DES― IV
RLA No 03ノ 95ノ40/239ノAM18
Lic No 0310814877 dt27 07 2017

On

The Committee considered the case as per agenda and decided to ratify the norms based on the written
recommendation of Deptt. of C&PC (Chem. Div) vide their UO.No.14010t101t2012-CH-ll dated
16.12.2015 on repeat basis, uploaded along with these minutes or as applied by the firm whichever is
less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the
end on this document. (Page No. ).

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No. M-130
NC No 5/19
Dated 16.08.2018 (hetd on I r. No. 01t83t171togtAM19/DES-|V
21082018

The Committee considered the case as per agenda for fixation of SION for import of raw material i.e.
Liquid Bromine and Chloropicrin against export of Methyl Bromide g8o/o +2o/o Chloropicrin. The committee
decided to withdraw the case to process separately on file.

Case No M-131
NC No 5/19
Dated 16 08 2018(held On
21082018

M/s. Sabero Organics Gujarat Ltd., Mumbai
F No 01ノ83/50/136/AM19/DES― IV
RLA No 03ノ 95/40ノ372/AMll
Lic No 0310591732 dt09 09 2010

The Committee considered the case as per agenda for re-considering the decision of NC meeting
No.3/83 dated'15.06.20'18 regarding change in strength of input of DMpAT as 95%. The Committe6
d9c]{ed to change the strength of input of DMPAT as 957o, approved in Meeting No. 3/83 dated
15.06.2018 without any other change as under:-

Export ltem Qtv lmport ltem Qty. recommended
Methamidophos l Litre 10,O Dimethyl PhOsphoramido tthioate

(DMPAT)95%
2 Di Methyl sulphate

3 丁oluene

0 945 Litre

0 034 Litre

0 027 Litre

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of NORMS
COMMI丁TEE

Case No M-132
NC No 5/19
Dated 16 08 2018(held On
21082018

M/s. Coromandel lnternational Ltd., Secunderabad
F No 01/83/50/854/AM15/DES― iV/Pt
RLA No 09/24/40ノ 619/AM15
Lic No 0910061785dt27032015

The Committee re-considered the case as per agenda for fixation of norms. The Committee decided
ratify the following norms as under:-
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Export ltem Qtv lmpottltem Qty.

PROPINEB 70%WP l Kg CARBON DISULFIDE 0 460 Kg

1,2-PROPYLENE DIAMINE 0 21l K9

SODIUM LIGNOS∪ LPHONATE 0 055 Kg

HEXAMINE(HMTA) 0 00279 Kg

AMMONIA 0 0957 Kg

ZINC SULFAttE 1 39 Kg

RHODACOL BX 78/R 0 010Kg

STARCH 0 047 Kg

JEEA/10L BX 0015K9

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS

COMMITTEE.

Case No M‐ 133
NC No 5/19
Dated 16 08 2018(held On
21082018

M/s Archroma lndla Pvt Ltd,Thane
F No 01/83/50/579/AM18ノ DES―IV

RLA No 03/94/40/490′ AM18
Lic No 0310815654 dt08 09 2017

The Committee considered the case as per agenda and decided to defer the case for examining the

requestof the firm. File has been sentto Deptt. of IPP on27.08.2018 for providing theircommentswhich
is awaited. The case is re-listed for 19.09.2018.

Case No M-134          1M/s.Nature Pulese Botanicals Pvt Ltd,AHD
NC No 5′ 19            1F No 01/83/50/1048/AM17ノ DES―lV
Dated 16 08 2018(held On    l RLA No 08/24/40/422/AM17
21082018)                I Lic No 0810139541 dated 13 01 2017

The Committee considered the case as per agenda and decided to defer the case for examining the

request of the firm. File sent to T.A. The case is re-listed for '19.09.2018.

Case No M-135
NC No 5′ 19
Dated 16 08 2018(held On
21.082018

M/s Hindustan Cork,Bahadurgarh
F No 01/83/50/223/AM18′ DES―lV
RLA No 05/23/40/79/AM18
Lic No 0510402701 dt25 05 2017

The Committee re-considered the case as per agenda for fixation of norms. The Committee decided
ratify the following norms as under:-

Export ltem Qtv lmport ltem Qtv

CORK RUBBER SHEE丁 FOR
AUTOMOBILES AND
丁RANSFORMER GRADE H.C
CORK RUBBER SHEE丁

lM丁 CORK GRANULES(BROKEN CORK) 0 1622 MT/MT of export

SYNttHETIC RUBBER GRADE EPDM 03015M丁′Mtt of export

SYNTHEttlC RUBBER GRADE NBR 0 2709 MTノMT of export

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No M-136          1M′ s Saraf chemicals Pvt Ltd,Mumbai
NC No 5/19            1F No 01ノ 83/50/579/AM18′ DES―IV
Dated 16.08.2018 (held on I nm. No. 03/94/40/490/AM18
2108.2018)                I Lic No 0310815654 dt08 09 2017

The Committee considered the case as per agenda and decided to defer the case for examining the
request of the firm. File sent to Deptt. of IPP for their comments. The case is re-listed for 19.09.2018.
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Case No M‐ 137
NC No 5/19
Dated 16 08 2018(held On
2108201

M/s Rex tton lndust‖ es Ltd,Mumbal
F No 01ノ83/50/67/AM19ノ DES―IV
RLA No 03ノ 95/40/1060/AM18
Llc No 0310819598 dt07 03 2018

The Committee considered the case as per agenda and decided to reject the case as the firm has not
given specific items of import for manufacturing of export product. They have given number of alternate
inputs in the import items for the manufacture of export product.

Case No M-138
NC No 5/19
Dated 16 08 2018(held On
21082018

M/s Rex tton lndustnes Ltd,Mumbai
F No 01/83/50/164/AM18/DES― IV
RLA No 03/95/40ノ 01/AM18
Lic No 0310813079 dt05 05 2018

The Committee considered the case as per agenda and decided to reject the case as the firm has not
given specific items of import for manufacturing of export product. They have given number of alternate
inputs in the import items for the manufacture of export product.

Case No. M-'139 | M/s. Johnson Matthey Chemicals lndia Pvt. Ltd., Kanpur
NC No 5/19            1F No 01′ 83/50/439/AM18/DttS― lV
Dated 16 08 2018(held On  l RLA No 06/24/40/26/AM18
21082018)                I Lic No 0610038699dt27092017

The Committee considered the case as per agenda and decided to defer the case for want of information
from the firm. D/L by mail issued on 29.08.2018 by DGFT. The case is re-listed for 19.09.2018.

Case No M… 140       1Mノ s」ohnson Matthey Chemicals lndia Pvt Ltd,Kanpur
NC No 5ノ 19            1F No 01/83/50/437/AM18ノ DES―lV
Dated 16 08 2018(held On   l RLA No 06/24/40/27/AM18
2108.2018)                I Lic No 0610038700 dt27 09.2017

The Committee considered the case as per agenda and decided to defer the case for want of information
from the firm. D/L by mail issued on 29.08.2018 by DGFT. The case is re-listed for 19.09.2018.

Case No M… 141
NC No 5′ 19
Dated 16 08 2018(held On
21082018)

M/s Bee Chemsi Kanpur
F No 01/83/50ノ 249/AM16ノDES―lV
F No 01/83/50ノ 445ノAM15/DES― IV
F No 01/83/50/876/AM17/DES¨ lV
RLA No 06ノ 24ノ40/37AM15
RLA No 06/24/40/15AM15
RLA No 06/24/40ノ27AM17
Lic No 0610038091 dt13 03 2015
Lic No 0610037863 dt31 07 2014
Lic No 0610038501 dt14 12 2016

The Committee considered the case as per agenda and decided to ratify the following norms as under:-

Advance Authorization No. 0610038091 dt. 13.03.2015

2.Gasl Moisture absorber
(Activated Alumina / Zeolile
alumina gas adsorbents

Silica gel white beads -1-2mm 1.01 MT/MT content
contained in the export
product

1.Gas / Moisture absorber
(Silica gel adsorbents

Silica gel white beads -3-6mm 1 01  MT′ MT content
contained in the export
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Advance Authorization No 0610037863 dt 31.07.2014

Advance Authorization No 0610038501 dt 14 12 2016

Items of export Qtv Items of import Qtv

(GAS/MOISttURE ADSORBENttS′ ALUMINA
ZEOLITE         TYPE         )
Activated Alumina Balis 3-5MM

3600K9 AC丁!VATED   ALUMiNA
BEADS 2-5mm

Netto Net

{AIR  PURIFYING  GRADE  ) MolsiV
Adsorbents 13X APG 4x8

18000 Kg MOLECULAR S:EVE 13X
BEADS 2-5mm

Netto Net

(High Alumina Balls for Catalyst Bed

Support )Alumina Balls- 20 MM

1000 Kg Alumina Bal1 20mm Netto Net

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No M… 142
NC No 5/19
Dated 16 08 2018(held On
21082018)

M′ s Stic― On Papers Pvt Ltd:Hyderabad
F No 01/83ノ 50/767/AM16/DES― IV

F No 01/83/50/1040/AM17/DES― IV
F No 01/83/50/05/AM18ノ DES―lV

F No 01ノ 83/50/1014ノAM17ノDES―lV

F No 01/83/50/235/AMl18ノ DES― IV
RLA No 09/24/40′257/AM16
RLA No 09/24/40/378/AM17
RLA No 09/24/40/380/AM17
RLA No 09/24/40/377/AM17
RLA No 09/24/40ノ685/AM17
Lic No 0910062524 dt20 08 2015
Lic No 0910064329 dt31 10 2016
Lic No 0910064328 dt31 10 2016
Lic No 0910064384 dt15 11 2016
Lic No 0910064928 dt19 01 2017

The Committee considered the case as per agenda for re-considering the decision of NC meeting
No.4/83 dated 25.05.2016 and meeting No.5/83 dated 19.04.2017 regarding amendment in ad-hoc norm
(import item No.3 & 7) and Committee decided to allow the imported inputs mentioned at Sl. No.3 i.e. Hot
melt Adhesive various grades - 0.024 Kg, and Sl. No.7 i.e. CRfuControl Additive- 0.21 Gm. per Sq.MT of
export product for above mentioned Advance Authorizations as per earlier decision taken in NC meeting
No.16/83 dated 30.03.2017, approved in Meeting No.4/83 dated 25.05.2016 and meeting No.5/83 dated
19.04.2017 without any other change.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No. M-'143 | tvtls. OrientalTrimex Ltd., New Delhi
NC No 5/19
Dated 16.08.2018 (held on I r. ruo. 011831171112/AM19/DES-|V
21082018

The Committee considered the case as per agenda and decrded to defer consideration of the case for

Items of export Qty Items of import Qtv

SILICA BINDERS 40 MT LITHIUM        HYDROX:DE
MONOHYDRATE 56.50%MIN.

1.01 MT/MT content contained
in the export product

NANO  ADDIT:VES
SILICA BASED

40 MT Ll丁HIUM         HYDROXIDE
MONOHYDRAttE 56.50%MIN.

101 M丁ノMT content contained
in the export product
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Office of Directorate General of Foreign Trade
New Delhi-0

Para 4 7 Decislon(DRAFT)

:5/83-ALCl′2018 MEETING DATE:16082018MEETING NUMBER

Case No 155/5ノ 83-

IALCl′2018

1HQ File

101/83′ 050/00325/AM19ノ

Case No i63′ 3/83-

ALCl′2018

HQ File

101ノ83ノ050/00158ノ AM19′

l case Noi81ノ 5/83-

ALClノ 2018

|  ICase No i48′ 5′83-
‐ ALCl′ 2018

1 HQ File
i01′ 83′050/00318ノ AM19′

Party

NamelJ」 PACKAGERS PV下
ILttD:

RLA Flle

:15′24/040′ 00003′AM13′

Meet Noノ Date:5/83-    Status:Case
ALClノ2018         Approved
16082018           ‐          |

Lic No/Datei1510016750 1Defer Datei l

Decision : The Committee considered the case as

applied for by the firm with following condition:-

Expott product descnplon following should be addedi―

|(COntalning LLDPE-231%)

RA concerned may take necesSary action under Para
lNORMS COMMITTEE

04072012

Status:Case
Rejected

ILlc No′ Datei0710089948 1Defer Date:

4.7 ol HBP as Per above decision of

:樅漱i慰零路 1躙l魁7階
te 5/“―

16082018

RLA File

:07′24/040/00194′AM13/    
‐31072012

DeciSion itthe Commlttee considered the case as per agenda and decided to releCtthe case as the‐

firm dld not reply the deflciency letterissued by DGFtt on 28 06 201 8 and finalrerninderissued by l

DGFtt on 20 07 2018

Party NameiSABERO
ORCANICS GU」ARAT
LIMITED

3HQFileRLAFile]Lic.No/Date:03,10704703.Defer-.^^,^
:01/83/050/00351/AM19/ :03/95/040/00605/AM12/ 09.08 2012 Date:19'09'2018

Decision :The committee considered the case as per agenda and decided to defer the case for

examining the request of the firm. File sent to T.A The Case is re-listed for 19 09'2018'

‐Party

Namei」 J PLASttALLOY
‐PVT LTD,

IRLA File

:15′ 24ノ 040′ 00009ノAM13′     04012013

.覇摺:1:r磯i龍W嚇i「酬:潟現鵬|:iTお
阿∞mぬ釦d“d“db面″he mmS¨

1長柵瓢譜趾躍Ч::酬Ψ
由∞同回
“
d~

RA concerned may take neceSSary act10n under Para
‐ NORMS COMMITTEE

IMeet Noノ Datei5′ 83-

ALCl′2018
16082018

lstatus:Case 
,lDeferred 
.

Meet No/Date:5/83- Status:Case

ALC1/2014 APProved

16.08.2018

Lic.No/Date:'1 5'1 00'1 8141 Defer Date:

4.7 of HBP as Per above decision of

し げ
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Case No:53ノ 5ノ83-        Party                  lMeet No/Datei5/83-    Status:Case
‐ALC1/2018             Name:」 J PLASTALLOY   IALC1/2018         ‐Approved

IPVT LTD,            1608.2018         1
1HQ File              iRLA File              Lic No/Date:1510018740 1Defer Date:
:01/83/050/00323/AM19ノ    115/24/040/00011/AM13/   122032013           1

‐Decision i The Cornmittee considered the case as per agenda and decided to ra‖ fy the norms as
lapplied for by the firm with fo‖ owing conditiOn:―

ExpOrt product description fo‖ owing should be added:‐

(COntaining LLDPE-23170/0)

RA concerned may take necessary action under Para 4 7 of HBP as per above decision
NORMS COMMI丁丁EE

6

Party Meet No/Date:5/83- Status:Case
Name:JJ.PLASTALLOY ALC1I2018 Approved
PVT LTD, 16082018

RLA File               Lic No/Datei1510018997 1Defer Datel
:01/83/050/0031g/AM19/'.151241040100001/AM14/ 09.05.2013

Decision : The Committee considered the case as per agenda and decided to ratify the norms as
applied for by the firm with following condition:-

Export product description following should be added:-
(Contain ing Polypropylene Gran u les - 231 .7 o/o).

RA concerned may take necessary action under Para 4 7 of HBP as
lNORMS COMMITTEE

Case Noi50/5/83-
ALClノ 2018

Meet No/Datei5/83-

Case Noi49/5/83¨

ALC1/2018

HQ File

Case No i82/5/83-

ALC1/2018

HQ FIle

Ｏｆ

　

一

ｏｎ

　

　

一

Ｓ

　

　

一

ｄｅｃｉ

一土円一
Party
Name:JJ PLASTALLOY   ALClノ 2018
PVtt LttD,            16082018

- HQ File RLA File Lic.No/Date'.1510022029 Defer/:01/83/050/00320/AM19/ :15t24tO4OlO00'14/AM15/ 16.10.2014 Date:19.09.2018

Decision :The Committee considered the case as per agenda and decided to defer consideration of
the case for want of information from the firm. D/L dated 30.08.2018 issued by DGFT. The case is
re-listed for 1 9.09.201 8.

Party Name:CLASSIC COIR IMeet No/Datei5/83-
FACttORY            IALClノ 2018

116.082018

Status:Case
Deferred

Lic No/Date:1010059107 Defer Date:
10042015

per agenda and decided to ratify the norms as

per above decision of

Status:Case
Approved

IRLA File

:01′ 83ノ050/00352/AM19/    :10/24′ 040/00131/AM15/

Decision : The Committee considered the case as
applied for by the firm with following condition:-

lrnport item descriptlon fo‖ owing should be addedi―

(Relevantthickness and qual忙 y of SEA Grass Carpet)

.RA concerned may take necessary action under Para 4 7 of HBP

INORMS COMM!TTEE

し い

Of

Ｆ
Ｉ
Ｉ

|
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Party NameiG00DEARttH IMeet No′ Date15ノ 83-

AGROCHEM PN/T LTD   ‐ALC1/2018
116082018

Status:Case
Deferred

‐Case No:74′5/83-

ALClノ 2018

9 1HQ File

Case No:75ノ 5/83-

ALC1/2018

10 HQ FIle

Case No i76/5/83-

ALC1/2018

1l HQ File

Case No i52/5/83-

ALC1/2018

HQ File

Case No 127/5/83-

ALC1/2018

HQ File

Case No 151/5/83-

ALC1/2018

HQ File

RLA File Lic No/Date:5010002198 Defer

:01/83′ 050/00344/AM19/  :50/24/040/00023ノ AM15/   ‐28042015 Date:19092018

Decision .The Committee considered the case as per agenda and decided to defer the case for

examining the request of the firm. File sent to T.A The case is re-listed for 19.09.20'18.

RLA File Lic No/Datei5010002199 1Defer

101ノ83/050/00345/AM19/  :50′ 24′ 040ノ 00024/AM15ノ   28 04 2015           1Date:19092018

Decislon iThe Committee consldered the case as per agenda and decided to deferthe case for

examlning the request ofthe firm File sentto T A tthe case is re― |lsted for 19 09 2018

Party                ,Meet No/Datei5/83-    IStatus:case
Name:GOODEARTH   IALC1/2018        1Deferred
AGROCHEM PVT LTD  116 08 2018        1

Party                Meet No/Datei5/83-    IStatus:Case
NameiGOODEARTH    IALCl′ 2018        1Deferred
AGROCHEM PVtt LttD   16 08 2018         

‐

Party                 lMeet No/Date:5ノ83-    :StatusiCase
Name:」 J PLASTALLOY  ‐ALC1/2018         1Deferred

RLA FIle Lic No/Datei5010002200 Defer

:01/83′ 050/00346/AM19/  :50/24/040/00025/AM15/  .28042015 Date:19092018

Decision .The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File sent to T.A The case is re-listed for 19.09.2018.

12

PVT LTD

RLA File

PVtt LTD

RLA File

16082018           ‐

Lic No/Datei1510022087‐ Defer

16082018           1

Lic Noノ Datei1 51 0022091 1Defer

i01/83/050/00322/AM19/  :15/24/040/00021/AM16/  103022016 Datei19 09 2018

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 30.08.2018 issued by DGFT. The case
is re-listed for 19.09.2018.

13
RLA File ILic Noノ Date:0810137207,Defer

:01/83/050/00297ノ AM19/  ::08/24/040ノ 00390ノAM16ノ  116022016 Date:19.092018

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 28.08.2018 issued by DGFT. The case
is re-listed for 19.09.2018.

Party Name:INDO Meet No/Date:5/83- Status:Case
DeferredCOLCHEM PN/T LIMi丁 ED IALC1/2018

‐1608.2018

Party Meet No/Date:5/83- ,Status:Case
Name:J.J.PLASTALLOY ALC112018 Deferred

14
:01/83/050/00321/AM19/  :15/24/040/00022/AM16/  26022016 IDate:19092018

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 30.08.2018 issued by DGFT. The case
is re-listed for 19.09.2018.

し が
|レ

⌒

」



Case Noi65/5/83-
ALC1/2018

15‐ HQ File

12

Party Name:AttLANTIC  IMeet Noノ Date:5ノ 83-
CARE CHEMICALS    IALClノ2018

116.08.2018

Status:Case
Deferred

:RLA File ‐Lic NoノDatei1010059463 1Defer

:01/83/050/00335/AM19/  :10/24/040/00005/AM17/  22 04 2016            Date:19092018

Decision iThe Committee considered the case as per agenda and decided to deferthe case for

examining the request ofthe fi「m FIle sentto tt A The case ls re―listed for 19 09 2018

Case No:13′5/83-
ALCl′2018

HQ File

:01/83/050/00283/AM19/

Declslon i The Commltee
norms as underi_

Party NameiBRILLIANT   Meet No/Datei5/83-    iStatusiCase
PRINTERS PVtt LttD,    ‐ALC1/2018         ‐Approved

16082018           1

RLA File Lic NoノDate:071 011 0454 1Defer Datel

:07ノ24/040/00211ノAM17/   23092016           1

considered the case as per agenda and decided to ratify the fo‖ owing

16
Export item Qtv lmport item Qtv

PRINttED   B00KS=PRINttED

RELIG10US B00KS in 3 titles=

QTY 400000 Nos

l Kg THINCOAtt EC0 27 GSM ttHIN

PRINTING  PAPER {Plus  Or
Minus)

1.12 Kg/Kg content
contained in the
export product.

RAINBOⅥ′MIRAGE 17PT B00K
COVER IN VAR10US COLOURS

(PluS Or Minus)

105 KgノKg cOntent
contained   in   the
export product

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMI丁丁EE

Case No:12/5/83-
ALC1/2018

HQ File

:01/83′ 050/00282/AM19/

Decision i tthe Commltee
norms as underi―

IParty Name:BRILLIAN丁
IPRINTERS PVtt LttD,

RLA FIle

:07/24/040ノ 00334ノAM17/

considered the case as per

.Meet No/Date:5/83-    IStatus:Case

‐ALC1/2018         Approved
16082018

Lic No/Date:0710110922‐ Defer Datei
05012017

agenda and decided to ratify the fo‖ owing

17
Export item Qtv lmport item Qtv
PRINttED  B00KS=  AFRICA
STUDY B:LLE =QTY 32680
NOS     made     Of
CUS丁OM BR!丁 E (WHITE)
UNCOAttED PAPER 33GSM
(PLUS OR MINUS)

l Kg CUSTOM  BRITE (WHITE)
∪NCOATED PAPER 67CM′  33
gsm(PLUS OR M!NUS)

1.12 Kg/Kg content
contained in the
export product.

RA concerned may take necessary act10n under Para 4 7 of HBP as per above decision of
NORMS COMMi丁TEE

Case No:24/5/83-
IALC1/2017

18白。「 ||さ

Party NameiRELIABLE   IMeet No/Datei5/83-
SERVICES          IALC1/2018

116082018

RLA FIle Lic No/Datei1710006605 Defer

Status:Case
Deferred

:01/83/050/00268/AM18/  :17/24/040/00007/AM18/  25042017           ‐Datei19 09 2018

Declsion itthe Committee considered the case as per agenda and noted thatreply to Dノ L

し げ |レ

⌒
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furnished by the firm had been sent to Deptt. of IPP for providing the comments which is awaited.
U,O, 

issued 
on 25 07 2018, The ca-se is re-listed for 19.09.2018

Party NameiBRILLIANT  Meet No/Date:5/83-
IPRINTERS PVT LttD,   ALC1/2018

16082018

RLA File Llc No/Date10710111740 Defer Datei
:01/83ノ 050/00284/AM19/   :07/24/040/00088/AM18/   12062017           1

Decision i tthe Commttee considered the case as per agenda and decided to ralfy the following

norms as underi―

Export item Qtv lmport item Qty

PRINTED B00KS=QTY 60100
NOS

l Kg THiNOPAQUE UNCOAttED ttHIN

PRINTING PAPER′ 33 GSM′ 830

MM(Plus Or Minus)

1.12 Kg/Kg content
contained in the
export product.

PRINttED B00KS = QTY
309600 NOS

l Kg THINOPAQUE∪ NCOATED THIN
PRINTING PAPER′ 33 GSA/1′ 660
MM{Plus Or Minus)

1.12 Kg/Kg content
contained in the
export product.

VINYL  B00K  COVER  :N
VAR10US COLOURS (PluS Or
Minus)

1.05 Kg/Kg content
contained in the
export product.

PU B00K COVER IN VAR10US
COLOURS(PluS Or Minus)

105 KgノK9 content
contained   in   the
export product.

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMITTEE

Case No:3/6ノ 83-ALC1/2017 Party NameiBANARAS    Meet No/Date:5/83-    StatusiCase
BEADS LIMI丁 ED        ALC1/2018         ‐Approved

16082018
HQ File RLA FIle Lic No/Date11510022132 Defer Datei
i01/83/050/00315/AM18/    :15/24/040/00003/AM18/    15.06.2017

20躙‰
:謂
需思職:LR:満
『
:lЪ覇「∫1″L譜脂rTも爛錦:盤脚Pギ鵠W置:.02082018,up10aded along with these minutes or as app‖

ed by the firm whicheveris less under

ipara 4 07 of HBP Vo11 丁he mlnutes signed by ttechnical Authority have been placed at the end
on this dOcument(Page No.    ).

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMI丁TEE

ICase No 114/5/83-

IALC1/2018

HQ File

Status.Case
Approved

19

ICase No:100/3/83-

ALC1/2018

21鴨
星尾5餅0049引AMl餅

Party Name:SWATI
MENTHOL&ALLIED
CHEMICALS LttD,

Meet No/Date:5/83-
ALC1/2018
16082018

Status.Case
Rejected

RLA File               ‐Lic NoノDate:2910025298 Defer Datei
:29/24/040/00003/AM18/    17082017

Decision:丁 he Committee considered the case as per agenda and decided to raectthe case as

the flrm did not reply the deficiency letterissued by DGFtt on 28 06 2018 and finalreminder

issued by DGFT on 20 07 2018

し 脚 レ
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14

iCase No:34/8/83-       IParty NameiRAFBRIX    Meet Noノ Datei5/83-    lStatusiCase l

:ALClノ2017            PRIVATE LIMi丁 ED      IALClノ2018         1Approved  l
16082018                      1

1HQ F‖e                RLA F‖ e               Llc No/Date:0510403913 Defer Date: |
:01/83/050ノ00467/AM18ノ     :05/24/040/00235/AM18ノ     04092017

22‐ Decision i Committee considered the case as per agenda and decided that such cases are to be‐

肥 !Tt試 :&1贈 9膳 鴇 1縫ξ:曹‖者 出 rT島 |‡電 1首」Lデ爾 欄
h忠
』

‖

婚 ∬ i鼎『 1:首
|

lalready been lssued Accordingly,RA to finalise the case                                   l

lRA concerned may take necessary action under Para 4 7 of HBP as per above decision ofl

NORMS COMMI丁TEE

Case No18/5/83-        Party NamelBRILLIANtt   Meet No′ Datei5/83-    IStatus:Case

l  lALC1/2018           1PRINTERS PVT LttD,    .ALC1/2018          :Approved    l
116.082018           1             1

1  白o li16       ~   良LA rilさ 
…  …
      |百 と oヽ/bら1616'1614りb03‐ :bさ fer bら161  1

:01/83ノ 050/00278/AM19ノ    :07/24/040/00162ノ AM18ノ   106092017           1

Decision i The Commltee considered the case as per agenda and decided tO raJfy the followlng
norms as underi―

Export item Qty lmoort item Qtv

PRINTED  B00KS  =English

Youth′   Northern   Sotho
Youth′  Xhosa Youth′  Zulu
Youth=Qty 590000 nos

l Kg 丁HINCOAT PLUS 27gsm′ 丁HIN
PRIN丁ING PAPER 660mm(Plus

or Minus)

1 12 K9′ Kg content
contained   in   the
export product

MIRAGE PESCARA ANTIQUE
PAPER :N VAR10US COLOURS

(PluS Or Minus)

1.05 Kg/Kg content
contained in the
export product.

IRA concerned may take necessary acuon under Para 4 7 of HBP as per above decision of
NORMS COMMI丁丁EE

Case Noi35′8/83-       Party Name:ORIYON     IMeet No/Date:5/83-    StatusiCase
ALCl′2017            NAttURAL FLAVOURS    IALClノ2018         Approved  l
‐                    PRIVATE LIMI丁ED       16 08 2018         1        ‐

IHQ FIle             RLA File            tlc No/Datei3210078250 1Defer Date:.
:01′83′ 050′ 00468/AM18ノ     :32ノ 24ノ040/00020/AM18ノ     11092017           1          1

24 Decislon i Committee considered the case as per agenda and decided that such cases are to be

詣!Tt濡ギ雪1贈♀府鴇縫ξ:き1者凸子T∫ 1計電#首」LF爾欄
h忠
』
‖
婚∬翻詈ヽ舅

already been issued Accordingly,RA to finalise the case

‐  IRA concerned may take necessary actlon under Para 4 7 of HBP as per above declslon ofl
lNORMS COMMl丁丁EE

|  ‐Case No:51ノ8/83-        Party NameiMEENA      IMeet Noノ Datei5/83¨     Status:Case
lALC1/2017           AGENCY L:MITED      IALC1/2018         ‐Rttected

116082018           1

251白0「 ilさ            RLA File            Li61N6′ ba16:2416642う 0415さfei batel
‐
  101/83ノ 050ノ 00484/AM18/    i24/24/040/00023/AM15/   127092017           1

1Decislon iThe Committee considered the case as per agenda and decided to raectthe case as

脚………
yM/° Steel…"晦Ц麟
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RLA File ILic Noノ Datei0510404194 1Defer Datel

26禍
t留 :£認T断陽窓闇
『
記増選::7::::期T:「釧背鶴:::‖「[高‖1富恐i:1』 .闘

DGFT shortly by the time minutes are finalisedf PoliCy Circular No 12 dated 28 08 2018 hadl
aiready been issued Accordlngly,RA to finalise the case

l  lRA concerned may take necessary actlon under Para 4 7 of HBP as per abOVe decislon ofl
NORMS COMMI丁丁EE

issued by DGFT on 26 07 2018

Case No 129ノ 9′83-

ALCl′ 2017

HQ File

Case No:65ノ 8ノ83-

ALCl′ 2017

1HQ File

Case No i73ノ 9/83-

ALCl′ 2017

Case No i49ノ 9ノ83-

ALC1/2017

30‐白。「16
:01′ 83ノ 050′ 00547′AM18ノ

Party Name:RAFBRIX
PRIVATE LIMITED

Party Name:RAFBRIX
PRIVATE LIMI丁ED

RLA File

Meet No/Date:5ノ83-   iStatus:case
ALC1/2018       :AppЮ ved
16.082018           :

Meet No/Date:5/83-
ALC1/2018
16082018

Status:Case
Approved

27

Lic No/Datei051 0404344 1Defer Datei

:01ノ 83′050ノ 00498′AM18ノ    :05/24′ 040′00317′ノヽM18/    18102017

輝判識 犠椰撚 孟i忌」
翻T:『馴背躍 ‖「厭ⅧI富懇:拙躊
ら POliCy Circular No 12 dated 28 08 2018 had

already been issued Accordlngly,RA to finalise the case

RA concerned may take necessary action under Para 4 7 of HBP aS per aboVe decislon of
NORMS COMMITttEE

Case No:30/1/83-      Party Name:UNITOP    Meet Noノ Date:5′ 83-    Status:Case

ALC1/2018           CHEMICALS PVtt      ALCl′ 2018         1Deferred
LIAl1lTED             16 08 2018          1

Lic No′ Datei0310816419 1DeferHQ File            RLA Flle
101′83ノ 050′ 00630/AM18′   :03/95ノ040/00568ノ AM18/  18 10 2017           1Date:19092018

聴:::::忠漱rよ需需濡旱亀彙1蘇計語:霧:譜 :霊誡嚇寝漱吉龍摯
IThe case is re― listed for 19 09 201 8

Party

Name:CROPNOSYS
(INDlA)PRIVATE
LIMITED

"器尉λ59∞鋼ハⅢ創‰7晶 OЮ∞43111創 tW児1,国
囲66∞
::枢L9Ю9劉 8

‐m」:::露Ⅷr鮮鴇:器:器旱t‖lぼ「鷲,認膜臓響鼎岬翻乱:器F88P
丁he case is re― listed for 19 09 2018

28

,Meet Noノ Date15/83-

IALCl′2018
116082018

Status.Case
Deferred

1濶訥言ξttMAM鷺IwTは
引
“
~

16082018

Status:Case
Rejected

RLA File Lic No′Date:0810141273‐ Defer Datei

:08/24′ 040/00097/AM18/    08112017

Decision :The committee considered the case as per agenda and decided to reject the case as

ヒ r lt'|ヽ
ι″ジ″
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the firm did not reply the deficiency letterissued by DGFT on 30 05 201 8 and final reminder

issued by DGFtt on 24 07 2018

ICase No i89/5ノ 83-

IALCl′2018

31 HQ File

Case No:35/3/83-
ALC1/2018

HQ File

ICase No i83/5/83-

ALC1/2018

33 HQ File

‐
Case No i68ノ 1/83-

,ALClノ2018

HQ File

.Case No:86/5/83-

ALClノ 2018

35 HQ File

Case Noi30/2′ 83-

ALC1/2018

Party Name:VISHNU
CHEMICALS LttD:

RLA File

16082018           ‐

Lic Noノ Datei0310816927 Defer

Meet No/Datei5/83‐

ALC1/2018
16082018

16082018           1

Lic No/Datei0310817012 Defer

Lic No/Date:0910065659 1Defer Datei

Party NameiKRISHNA  ‐Meet No/Datei5/83-    ‐Status:Case
ANT10XIDANttS PVtt   ALClノ 2018         Deferred
LttD

RLA FIle

:01′83ノ050/00359/AM19/ :03/94/040/00576/AM18/ 109112017 Datei19 09 2018

Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File sent to Deptt. of lPP. The case is re-listed for 19.09.2018

Status:Case
Rejected

32
:01′83/050/00130/AM19/    :09/24ノ 040ノ00385ノAM18′     10112017

Decision itthe Commlttee considered the case as per agenda and decided to relectthe case as

the firm did not reply the deflclency letterissued by DGFT on 28 06 2018 and finalreminder

issued by DGFT on 20 07 2018

Party NameiKRISHNA   ‐Meet No/Date:5ノ83-    IStatusiCase
AN丁 10XIDANttS PVT    ALC1/2018         Deferred
LTD

RLA FIle

:01ノ83′050/00353′ AM19/  :03/94/040/00626/AM18/  13112017           
‐
Datei19 09 2018

Decision iThe Committee considered the case as per agenda and decided to deferthe case for

examining the request ofthe fi「m F‖ e sentto Deptt OflPP The case is re― listed for 19 09 2018

Party Name:U V RESINS IMeetNo/Date:5/83-
PRiVATE LIMI丁ED     IALClノ 2018

116082018

Status:Case
Deferred

34
RLA File Lic No′Datei5610005261 Defer

:01′83/050ノ00668/AM18/  :56/24′ 040/00001ノ AM18/  17112017           ‐Datei19 09 2018

Decision itthe Committee consldered the case as per agenda and decided to defer consideration

ofthe case for want ofinforrnation from the firm D/L dated 30 07 2018 issued by Deptt oflPP

Finalreminderissued by DGFT on 28 08 2018丁 he case is re― listed for 19 09 2018

Party NameiKRISHNA   IMeet No/Date:5ノ 83-    IStatus:Case

ANT10XIDANTS PVT   ‐ALCl′2018         ‐Deferred
tttD               16 08 2018

RLA File Lic.No/Date:0310817361,Defer

101ノ83′050/00356′ AM19/  :03/94/040ノ 00610/AM18/  28 11 2017            Date:19092018.

Decision iThe Committee considered the case as per agenda and decided to deferthe case for

lexamining the request ofthe firm File sentto tt A The case is re― listed for 1 9 09 201 8           ‐

Party NameiPHILODEN   IMeet No/Date:5/83-    StatusiCase
!NDUSTRIES PVT LTD    IALC1/2018         1Rttected

16082018
36 HQ File             RLA lile            LiclNo/btttと 13416o43666.66161 Date
i01/83/050/00037′ AM19/    :34/24′ 040/00210/AM18/    29112017
‐
Declsion:The Commntee cOnsidered the case as per agenda and decided to raectthe case as

し脚 |レ



77

,the firm did not reply the deficienCy letter issubd by DGFT on 28.06.2018 and final reminder
issued by DGFT on 20.072018.

Case No.:39/3/83- Party Name:ELITE Meet No/Date:5/83- Statui:Case
.ALC112018 LAMINATES PVT LTD ALC1|2018 Deferred

16.08.2018

^- HQ File RLA File Lic.No/Date.0910065718 Deferr/:01/83/050/00134/AM19/ :O9]24]O4O]OO393/AM18/ 30.11.2017 Date:19.09.2018

Decision :The committee considered the case as per agenda and noted that the request of the
firm had been sent to Deptt. of IPP for providing the comments which is awaited. U.O issued on
19.06.2018. The case is re-listed for 19.09.2018.

‐Case No:28′2/83-       IParty Name:RUBAMIN LttD IMeet No/Datei5/83-    IStatus:Casei
lALCl′2018                             1ALClノ 2018        ‐Relected  i

116082018                      ‐

■ 腸 星λ590003引 AM19 1■ 7品90釧 9D   Llc NdDaC3410043669 Defer DaC I′AM18ノ    04122017        1        1

Decision:The Commitee considered the case as per agenda and decided to relectthe case as  l
lthe lrm did notreply the denciency leterissued by DGFT on 30 05 2018 and inalreminder    i

lssued by DGFtt on 26 07 2018

Case Noi23/1/83-       IParty Name:ROHAN DYES Meet No/Datei5/83-    Status:Case
ALC1/2018            AND INTERMEDiATES    ‐ALC1/2018         Relected
.                     LTD                16 08 2018         ‐

19‐腸 厨λ5900623ハ Ml創  見釘2厨晶 餅0釧 80ハ Ml釘  楷 槻 児 1'081釧
綱 485 DettrDaC I

‐ Decislon iThe Commltee considered the case as per agenda and decided to raectthe case as  l

l  lthe lrm did notreply the denciency letterissued by DGFT on 28 06 2018 and inalreminder    l

l  liSSued by DGFtt on 20 07 2018                                         1

1  1Case No:79ノ 5/83-      Party Name:MADRAS   IMeet Noノ Date:5ノ 83-   IStatus:case   ‐
:  ALC1/2018          1FLUORINE PRlVATE   IALClノ 2018         1Deferred     l
l  l                  ‐LIMI丁ED,            16082018         1           1

140 1HQ FIle               RLA F‖ e              lLlc No′Datei0410163788 1Defer         l
l  l:01ノ 83′050/00349/AM19′   :04/24ノ 040′ 00186/AM18′   13 12 2017        1Datei19 09 20181

1   Decislon:The Cornmittee considered the case as per agenda and decided to deferthe case for   ‐

‐  lexamining the request ofthe firm File sentto T A The case is re― listed for 1 9 09 2018           
‐

Case Noilノ 5/83-       Party NameiVISHNU    Meet Noノ Datei5′ 83-    IStatus:Case   t
ALC1/2018          CHEMICALS LTD,     ALC1/2018         Deferred     l

16082018                         :

'1嶋
星鬼∴ノふ711↓ 1餅 しヽら為j:::ま′: h雨″

b桑 :。。イ6666'6ё bまま  |
、nЛ 1 8/  19122017           

‐
Datei19 09 20181

1Decision:丁 he Committee considered the case as per agenda and decided to defer consideration
l   ofthe case for want ofinforrnation from the firm D/L dated 06 09 2018issued by DGFT The case l

ls re― listed for 19 09 201 8

Case No:85/5/83-      IParty NameiKRISHNA    Meet Noノ Datei5ノ 83-    IStatus:case

ALC1/2018           ‐ANT10XIDANTS PVT LttD ALC1/2018         1Approved
.42                         1                        16082018            1

HQ File            ‐RLA FIle            Lic No/Date:0310817922 1Defer Datei

し r レ



:01ノ83′050/00355ノ AM19ノ

Decision i The Committee
norms as underi―

18

柵 鯉 臨 脚 理嘉:

Party NameiGU」 ARAT   Meet No/Datei5/83-    Status:Case
FLUORO CHEMICALS  ALC1/2018         Deferred

Export item Qty lmport item Qtv

PARAFFIN:NHIBI丁 OR PA083120 l Kg ACRYLIC ACID 0 0777 Kg

FAl~「Y ALCOHOL C18-22 0 3222 Kg

M:X XYLENE 0.021l Kg

TOLUENE 0 5533 Kg

BENZYL ALCOHOL 0 0051 Kg

IRA concerned may take necessary action under Para 4 7 of HBP as per abOVe decision of
lNORMS COMMI丁丁EE

鵜鶏畠鬼5:/:0011lⅢ 9 1協嘉&ふ:∴ 9よ: Lし
｀́bムは面0043カbOさ各  |

M18/ 21 12 2017        1Date:190920181

聴 :堂』 青r棚 認 ‖需濡 鰍 鷲織 諸 普 1まま 111織 鳳 誂 協 計

i需
::|

is re― listed for 1 9 09 2018

Case Noi34/2ノ 83-

ALC1/2018

Case No i58/2/83¨
‐
ALClノ2018

Party Name:PANAMA
PETROCHEM LttD

Status:Case
Rejected

Llc No/Datei0310818179 Defer Date:

StatusiCase
Rttected

Lic No′Datei3410043772 Defer Date:

Meet Noノ Date:5′ 83-    ‐StatusiCase
lALC1/2018         Relected
16082018           ‐

Case No i54′ 1/83-

ALC1/2018

44腸風λ5900654ハM13

‐Case No:25ノ 2/83-
‐  :ALClノ 2018

451腸星λ5900032ハ Ml餅

|ムれ,Nム語まし|[亡づ 1燒1鬼:曽
山ёエ

116082018

RLA File

:03′95/040/00775/AM18/    102012018

Decision :The committee considered the case as per agenda and decided to reject the case as

the firm did not reply the deficiency letter issued by DGFT on 28.06.2018 and final reminder

issued by DGFT on 31.07.2018.

Patty Namα RUBAMN LT臥
1躙 1魁τ胃

に 引83

‐16082018

RLA FIle

:34ノ 24′ 040ノ 00236′メヽM18/    03012018

Decision iThe COmmittee considered the case as per agenda and decided to raectthe case as

the flrm did not reply the deficiency letterissued by DGFT on 30 05 2018 and finalreminder

iSSued by DGFT on 26 07 2018

●鵠臨浚t靡熱.:∬鷲魃ly:| IDecision:丁 he Commlttee considered the ca〔

| lthe lrm did not reply the deiciency:etter issI

l



Case No:11/5/83-
ALC1/2018

1HQ FIle
i01ノ83ノ050/00281/AM19ノ

IDecislon i tthe Committee
‐
norms as underi―
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:鶏ギ[1lξftl与き|も)丁 1躙1魁7階
闘83

116082018

Status:Case
Approved

Defer Date:

.47

RA concerned may take necessary
NORMS COMMITttEE

RLA File Lic NoノDatei0710112632

:07/24′ 040ノ 00283ノAM18/   04012018

considered the case as per agenda and decided to rajfy the fo‖ owlng

action under Para 4.7 of HBP as per above decision of

.r [?5i,%.0/oo66e/AM18/ [t]tb"..^ozoornr,'rrar b[]ii??E:0810141704 
DeferDate:

Decision :The Committee considered the case as per agenda and decided to reject the case as

the firm dld not reply the deficiency letter issued by DGFT on 28'06 2018 and final reminder

issued by DGFT on 24.07 .2018.

ICase No 122/2/83-

IALClノ2018

49腸
星尾5餅0002餅AMl餅

Party Name:UNITED
CHEMIE PVT LTD

Party NamelPROEC
ENERGY LIMITED

RLA File

:03/94ノ 040/00801/AM18ノ   110012018

Meet No/Datei5/83-    ‐Status:Case

ALCl′2018         Raected
16082018

Status:Case
Rejected

Lic No′Datei0310818409 1Defer Datei

IMeet No/Datei5/83-    IStatusiCase

,ALCl′2018         1Deferred
116082018           1

Case No:69/1/83-
ALClノ 2018

Case No:86ノ 1/83-

ALC1/2018

辮鷲::需呈♀rB眠lwY闘“
―

16082018

Decision:The COmmltee considered the case as per agenda and declded tO relectthe case as
the fi「m did not reply the deficiency letterissued by DGFT on 30 05 2018 and flnalreminder

lssued by DGFT on 24 07 2018

tO‖o日に ~  LヽA白に
‐  ■dN∂ bttα o540405340"er

‐  li01′ 83ノ050/00686/AM18ノ  |:05ノ 24/040/00512ノAM18/  12 01 2018        1Datei19 09 2018

11:鴬

':謳''ζ

幣:譜1鍋癬蕊飛精:忠:悦亀:年1'忠:霊臨
'mも

r

レ
♭ r

Export item Qty lmport item Qtv

PRINttED  B00KS
NLTA′ QIY 25000 NOS

l K9 丁HINOPAQUE   UNCOATED
THIN PRINTING PAPER′  36
gsm′ 890 mm{Plus or Minus)

1 12   Kgノ K9   cOntent
contained in the export
product

FLEX  BOARD  009  BLACK
ANTIQUE COATED PAPER

1 12   Kgノ Kg   content
contained in the export
product

80    RAINBOW    BLACK
ANTlQUE UNCOAttED PAPER

1 12   Kgノ Kg   content
contained in the export
product          _____

EXCEL 8127 BLACK PAPER
BOARD COATED

112  K9ノ Kg  content
contained in the export
product
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:  ‐Case No:108/1/83-    Party Name:GRINDWELL IMeet No/Date:5′ 83-   Status:Case   l
ALC1/2018          NORTON LTD       IALC1/2018         1Deferred     .
| |               |               116082018        1          1

tl腸
星尾590000引 AM19 1乳 厨晶 餅00727却  .た

N゙dDa00340818489 peたr   l
l118/  15 01 2018           1Datei19 09 2018 1

1   Decision:The Cornmlttee considered the case as per agenda and decided to deferthe case for
.   examining the request ofthe firm F‖ e alongwith reply of D/L furnished by the firm sentto T A The

case is re―listed for 19 09 2018

.  Case No:70′ 1/83-       Party Name:GAYAttRI    Meet No/Date:5/83¨     IStatusiCase

‐ALCl′2018          COLOUR CHEM       ALC1/2018        ‐Approved
‐                   INDUSTRIES         116 08 2018         1

HQ File            RLA FIle           tic Noノ Datei0810141813 1Defer Datei
l   :01/83′ 050/00670ノ AM18/   :08/24/040/00303ノ AM18/   17012018           1

1  Declsion i Commltee considered the case as per agenda and decided to ralfy the following norms

‐52 1as underi―

Exoort item Qtv lmport item Qtv

ACID BLUE 193 l Kg 1-DIAZO-2-NAPHttHOL-4-SULPHONIC ACID 06 Kg

BETA NAPHttHOL 0 36 Kg

RA concerned may take necessary action under Para 4 7 of HBP as per aboVe decision of
NORMS COMMITTEE

Case No:60ノ1/83-       Party NameiUNITOP      Meet Noノ Date:5ノ 83-    IStatusiCase‐

ALC1/2018           ‐CHEMICALS PVtt LIMI丁ED ALC1/2018         1Relected  i
16082018                      1

HQ File             RLA FIle             Lic No/Date:0310818633 Defer Datei
:01′83/050/00660/AM18/    :03′ 95′040/00871′ AM18/    19012018

Decision:The Commlttee considered the case as per agenda and dec!ded to relectthe case as

the fl「m did not reply the deficiency letterissued by DGFtt on 28 06 201 8 and final reminder

issued by DGFT on 20 07 2018

Case No:31/2/83-      Party NameiGU」 ARA丁   IMeet Noノ Date:5′ 83-    ‐StatusiCase   ‐

ALC1/2018          ‐FLUORO CHEMICALS  iALC1/2018         1Deferred     ‐
LttD               16 08 2018         ‐

HQ FIle            RLA File           Lic NoノDate:3410043817'Defer
i01/83/050/00038′ AM19/  :34/24/040/00126/AM18/  22 01 2018           1Datei19 09 2018

Decision iThe Committee considered the case as per agenda and decided to defer consideration

lofthe case for want ofinformation from the firm D/L dated 06 09 2018issued by DGFT The case

is re―listed for 1 9 09 2018

ICase No:32/2ノ 83-      Party Name:GU」 ARAT   Meet Noノ Datei5ノ 83-    IStatusiCase
‐
ALClノ2018          FLUORO CHEMICALS  ALC1/2018        1Deferred
:                    LttD               16 08 2018         ‐

ILic No′ Datei341004381 9 1Defer
o51腸星λ5餅0003餅AM19見 ■ 昂品餅0029餅AM13‐ 22釧 2018    Da019092018

1認 ご::ξ[l]棚 記‖需 翻 肝 誌 牌:ぽittυ:L]:∬滉 盤 :i:胤 &写 Ъ∬ 幣 麗 :e

is re―1lsted for 19 09 2018

品   ~~レ

53

54
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Case No 1109ノ 1/83-      Party Name:KRISHNA   IMeet No/Datei5ノ 83-    IStatus:Case
ALC1/2018           AN丁 10XIDANttS PVT    IALC1/2018         ‐Approved

LttD               :16082018         1

HQ File            ‐RLA File            Lic Noノ Date:0310818698 1Defer Date:
i01/83/050/00006/AM19/   :03/94/040/00837/AM18ノ   125012018           .

Decision:Committee considered the case as per agenda and decided to raJfy the following norms
las under:―

Export item Qtv. lmport item Qtv

PARAFFIN INH:BITOR PA083249

(PACKEDIN DRUMS/!BC)

l Kg ACRYL:C ACID 0 0802 Kg

FAl~「Y ALCOHOL C16-C22 0 3370 Kg

MIX XYLENE 0 0200 Kg

丁OLUENE 0 2904 Kg

EXXSOL D-60/SHELLSOL D-60 0 2587 Kg

KEROBIT TP26P 0.0039 Kg

PACKING MAttER:AL: ECOBULK SX

1000 UN Ex EVOH/DN150 Article―

No.:4011045 1BC ttANK

As per
packing
Policy

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMITTEE

‐Case Noi15/2ノ 83-       IParty Name:ARTEK      Meet No/Date:5/83-    IStatus:Case
ALC1/2018           SURFIN CHEMICALS    ALC1/2018         Rttected

lLIMITED              16 08 2018

"鵠記痣590:::jAttj/‐臨il:::ノ ::鬼L  ittbbL僣
6由 6ё僣シおDefel bらぼ

'AM18ノ    25012018

1Decislon:丁 he Commltee considered the case as per agenda and decided to raectthe case as
the firm did not reply the deflciency letterissued by DGFT on 28 06 2018 and finalreminder

issued by DGFT on 20 07 2018

Case No:64ノ 4/83-       Party Name:PHILODEN   Meet No/Datei5/83¨     IStatusiCase

ALC1/2018            1NDUSTRIES PVT LTD    ALC1/2018         Approved
116082018           1

HQ File                RLA File               Lic No/Datei3410043837 Defer Date:
|   :01/83/050/00262/AM19′     i34/24′ 040ノ 00298/AM18ノ    ,25012018
1  ‐Decision: Commltee considered the case as per agenda and declded to raufy the following
inorms as underi―

Export item Qtv lmport item Qtv.

COLO∪ RlNG   MAl~「 ERS:SOLVENT

YELLOW 163 (POLYPLAStt YELLOW
GHS)POWDER

l Kg 1′8 DICHLORO ANttHRAQUINONE
POWDER

0 69 Kg

TH10PHENOL LIQU:D 0 55 Kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE

Case No.:10 4t1t83- Party Name:SYNTHITE Meet No/Date:5/83- Status:Case
ALC1/2018 INDUSTRIES LIMITED ALC1I2018 Approved

16.08.2018

HQ File RLA File Lic.No/Date:1010059875 Defer Date:

.01/83/050/0ooo1/AM19/'.101241040100057/AM18/ 30.01.2018

58

59

し り



60

22

Decision i Committee considered the case as per agenda and decided that such cases are to be

露師t濡∬雪1贈 ?膳縣縫ξ:曹1者i轟子T∫ 1等電♀き」Lデ爾催
h出
』
‖
婚謂翻∵ヽ舅

already been issued Accordingly,RA to finalise the case

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMI丁丁EE

Case No:4ノ 3ノ83-        Party NameiVIVIMED     Meet No/Datei5/83-    IStatusiCase
ALClノ2018           LABS LIMITED         ALClノ 2018         Approved

116082018           ‐

IHQ FIle            lRLA File           ‐Lic No/Datei0910065937:Defer Datei
t01/83/050/00099′AM19/   :09/24/040/00552/AM18′    130012018           1

‐Decision:Committee considered the case as per agenda and decided to raJfy the following
lnorms as under:―

Export item Qty lmport item Qty

JAROCOL N HEAP(4-HYDROXYETHYL
AMINO-3-N!丁 RO PHENOL(N― HEAP)

l Kg 3 Nl丁R04 AMINO PHENOL OR 4
AMiN0 3 NITRO PHENOL OR
4A3NP

1 35 Kg

D!OXITOL(EttHYL DIGYLCOL) 1 80 Kg

CHLORO    ETHYL   CHLORO
FORMAttE / 2 CHLORO ETHYL
CHLORO FORMATE(CECF)

1 50 Kg

CARBON 0 100 Kg

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMITTEE

Case No:5/3/83-        IParty NameiVIVIMED    Meet No/Date:5/83-    IStatus:Case
ALC1/2018           1LABS LiMITED        IALC1/2018         1Approved

116082018           1

HQ File            iRLA File           Lic No/Datei0910065936 1Defer Date:
:01/83′ 050/00100ノ AM19ノ   :09/24/040/00553/AM18ノ   130012018           1

Decislon : Commltee considered the case as per agenda and decided to ra‖ fy the fo‖ owing

norms as under―

Export item Qtv lmport item Qtv

JAROCOL2M5HEAP OR 2 METHYL-5
HYDROXY EttHYL AMINO PHENOL

l Kg 5 AMIN0 0 METHYL PHENOL

(2M5AP)        ___

1 417 Kg

2  CHLORO  ETHYL  CHLORO
FORMATE OR CHLORO ETHYL
CHLORO FORMAttE OR CECF

1 636 Kg

TR:SODIUM CI丁 RATE 2 972 Kg

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMITTEE

Case No 171/1/83-      IParty Name:ATUL       Meet Noノ Date:5ノ 83-    StatusiCase

ALC1/2018           tlMITEDl            lALC1/2018          1Approved
.16082018           、

HQ File            lRLA File           tlC No/Date10810141908 1Defer Date:
101′ 83/050′00671/AM18/  108′ 24′040/00314ノ AM18ノ    01022018           1

Decision : Committee consldered the case as per agenda and declded to ratlfy the fo‖ owing

61

162

し r |レ

|
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63

norms as under:-

Export item Qtv lmport item Qtv.

Nicosulfuron Technical l Kg 2-Aminosulfonyl-N, N-Dimethylnicotinamide 0 587 Kg
4,6-Dimethoxy-2-( Phe noxyca rbonyla m ino)
Pyrimidine

0 705 Kg

1,8-Diazabicyclo (5.a.0) undec-7-ene 0 392 Kg

RA concerned may take necessary action under Para 4 7 of HBP as per above decision ofl
NORMS COMMITTEE

Case No:2/5/83-        Party Name:SHIV SHAKTI IMeet No/Datei5/83-    IStatus:case  l
lALC1/2018           1丁 lMBER INDUSTRIES   IALC1/2018         :Approved    l

116082018           ‐            |

IHQ FIle            lRLA File            Lic Noノ Datei0910065962 1Defer Date:  |
:01/83/050/00272/AM19/   :09/24/040/00572/AM18/   02022018                        1

1Declsion:Committee considered the case as per agenda and decided to ra」 fy the following normsl
as underi―

Export item Qtv lmport item Qtv.

Spruce Wood, Pallets,

Crates, Boxes, Runners,

Skids, Wooden packing

items

'l Cubic meter Spruce (Picea Abies)
Rough Sawn (14 to 25

mm x 75 to 145mm x

800 to 8000 mm)

1.05 Cubic meter /
Cubic meter content
contained in the
export product.

RA concerned may take necessary action under Para 4 7 of HBP as per above decision ofl
NORMS COMMITttEE

Case No:72/1/83-       Party Name:ATUL LIMITEDi 'Meet No/Datei5/83-    StatusiCase
ALC1/2018                              ALC1/2018         Rttected  ‐

116082018           1          1

HQ File               RLA FIle              lLic No/Datei0810141925 1Defer Date: |
:01/83/050ノ00672/AM18/    :08/24/040/00288/AM18/    105022018           1          1

Declslon iThe Commtttee considered the case as per agenda and decided to raectthe case as   l

the flrm did not reply the deficiency letterissued by DGFT on 30 05 2018 and finalreminder      l

issued by DGFtt on 28 06 2018

Case No:2/3/83-        IParty NameiVIVIMED    IMeet No/Datei5ノ 83-    StatusiCase  l
lALC1/2018           LABS LIMI丁 ED        IALC1/2018         1Approved   l

116082018           1            1

1HQ FIle            lRLA File            Lic No/Date:0910065969‐ Defer Date:  |
:01/83/050/00097ノ AM19′    :09/24/040/00550ノ AM18/   .06022018

Decislon i committee considered the case as per agenda and declded to ra‖ fy the fo1lowing l
‐
norms as under―

Export item Qtv lmport item Qty

JAROCOL BLUE 377 0R DiSPERSE

BLUE 377 0R(DB 377)

(Dye content 50%)

l Kg 1′4-DIHYDROXY  ANTHRAQUINONE

(QUNINIZARIN)

0 404 Kg

PROPANOL  AMINE  (3-AM:NO
PROPANOL)

0 212 Kg

REAX 83 A 0 510 Kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

64

65

ししd レ
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INORMS COMM!TttEE

ICase No i3/3ノ 83¨

IALC1/2018

1HQ File

:01′83/050/00098/AM19ノ

Case No i47/4ノ 83-

ALC1/2018

1HQ FIle

Case No:56/4/83-
ALClノ2018

Case No:73/1/83-
ALClノ2018

HQ File

‐Case No:8ノ 2/83-

701ALClノ
2018

い 高面 扁

「
M‐D

IRLA日ね

LABS Meet No/Datei5/83-
ALC1/2018
116082018

1Lic No/Date:091006597

Status:Case
Approved

rDefer Date:

66

i:09 124 I 040 10055 1 /AM 1 8/

i 106.02.2018 i I

Oeci$on ' Conrmittee cons,dered tfte case as per agenda and decided to ratify th" follo*i.g 
i

norms as under:- i

Export item Qty lmport item Qtv

JAROCOL BLUE 377 0R DISPERSE

BLUE 377 0R(DB 377)

(Dye content 50%)

l Kg 1′ 4‐ DIHYDROXY  ANTHRAQUlNONE

(QUNINIZARIN)

0 404 Kg

PROPANOL  AMINE  (3-AMINO
PROPANOL)

0 212 Kg

REAX 83 A 0 510 Kg

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMI丁丁EE

Party Name:GU」 ARAT   Meet Noノ Date:5/83-    StatusiCase
FLUORO CHEMICALS  ALCl′ 2018         1Deferred
LTD

RLA FIle

Party

NameiCROPNOSYS
.(INDlA)PRiVAttE

,LIMITED

‐16082018           1

1Lic No/Date:3410043860 1Defer

Meet No/Date:5/83-    IStatus:Case
ALC1/2018        1Deferred
16082018           1

67
:01/83/050/00245/AM19/  :34/24/040/00317/AM18/ 106022018 IDate:19092018

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 06.09.2018 issued by DGFT. The case
is re-listed for 19.09.2018.

LTD 16082018

^^ HQ File RLA File Lic.No/Date:3410043866 Defer
bu :01/83/050/00254/AM19/ '.34t24tO4OlOO320/AM18/ 06.02.2018 :Date:19.09.2018:

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 06.09.2018 issued by DGFT. The case
is re-listed for 19.09.2018.

Party NameiGU」 ARAtt   Meet No/Datei5/83-    Status:Case
FLUORO CHEMICALS  ALC1/2018         Deferred

Party Name:BODAL   IMeet No/Date:5/83-    StatusiCase
lCHEMICALS LIMl丁 ED  IALC1/2018         1Deferred

‐16082018           1

RLA File            
‐
Lic No/Date:0810141939 1Defer

69
:01/83ノ 050′ 00673/AM18/ 108/24ノ 040/00317ノ AM18ノ 107022018 Datei19 09 2018

Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File alongwith reply of D/L furnished by the firm sent to T.A. The

case is re-listed for 19.09.2018.

し 園

「
―
ヨ
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1由01116           1良 正A116    ~…
  …
 'こ|`:雨 6'6ム teib046色4960ラ :b6fel

: 掛籠欄膊翻軋諄忠讐喜:鷲
icase is re_listed for 19 09 2018

Party NamelKRISHNA   IMeet No/Datei5ノ 83-

AN丁 10XIDANttS PVT    IALCl′ 2018

tttD               16 08 2018
ILic No/Date10310819228 1Defer         l171 HQ File             RLA File

l  ‐:01/83ノ 050′ 00357′AM19/ :03/94/040ノ 00917/AM18ノ   19 02 2018        1Date:190920181

1鍬1濡轟霊酔懃鯖需繋魚鴬亀貯酔需常常」潔臨∴:鴬語 |

Party Name:UNITOP Meet No/Date:5/83¨ ,Status:Case r

Rejected :

il

″鶴記鬼::1::::去詰jl臨]島l話∴: ~・
ど`静5ムは6“ёёイObbO,Defeめムは

1

′AM18′   121022018        1        1

‐ 漱

''電

1鳴協 ,応 ま :ま:F[悲 潔 :i離 1阜十 虜 :ξ::肴」鳥 常雪臨
驚 オ

ξ

l

iSSued by DGFtt on 20 07 2018

Case No 187/5/83-

ALClノ2018

Case No i57ノ 2/83¨

ALClノ 2018

Case No:107/1ノ 83-

IALCl′2018

HQ File

Party Name:VIRAT
EXPORTS P LttD,

IRLA FIle

Meet No/Datei5/83-
ALC1/2018
16082018

Status:Case
Deferred

,Status:Case :

Deferred :

,1

CHEMICALS PVT LIMITED ALC1/2018
116082018

~  tお
:ヽも′b占1616646466ブ 600さfel  ~  |

?3,oilai[so/00004/AM19/ .O5t24tl4otoo5e8/AM18t 2802.2018 Date:1909.2018

Decision :The committee considered the case as per agenda and decided to defer the case for

,examining the request of the firm. File sent to Depit. ot ipp on 23.07 .2018. The case is re-listed

for 19.09.2018.

iCase No i9/5/83‐

:ALClノ2018

1HQ File RLA File

:01ノ 83′050/00279′ AM19ノ    :07′24/040/00339/AM18/

酢棘絆冒軽幸準H鷺翌十
~準
1腑
副田̈
郡艦
∞

116082018           1

Lic. No/Date'.07 1 01 1291 4, Defer Date:

02.03.2018

74

Decision : Committee considered the case ,t pei ag"nda and decided to ratify the following

norms as under:-

4.7 of HBP as Per above decision of
|  IRA concerned may take
l lNORMS COMMITTEE

I~0ム

`さ

dヽi26′

`′

bbi  ~

151日
r2048

1 1HQ File

necessary action under Para

‐~i戸
any~｀どふさ:Attёビ

~~~ ‐

iORGANICS LIMITED,

:RLA File

IMeet Noノ Datei5ノ 83-

IALCl′2018
‐16082018

IStatusiCaSe l

lRelected  l

百さIヽ 6′btttei6246'6ё 2651Defe「 bらtei

l膨

1.12 Kg/Kg content
contained in the exPort
product.

RAINBOW MIRAGE 17PT LATEX
IMPREGNATED PAPER IN VAR10US
COLOURS(PIus or Minus)

PRINTED  B00KS=
QTY 1245000 NOS

し 耐
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:01/83/050/00121/AM19/    :02/24/040/00198/AM18ノ     108032018

Decision:The Committee considered the case as per agenda and decided to raectthe case as
the firm did not reply the deficiency letterissued by DGFtt on 28 06 201 8 and final reminder

issued by DGFT on 30 07 2018.

Meet Noノ Date:5/83-

ALC1/2018
16082018

Lic No/Date:0310819623 1Defer Datei

:01/83/050′00050/AM19ノ     :03/95/040/00892ノ AM18/    08032018           ‐

Decision iThe Commltee considered the case as per agenda and decided to rttectthe case as

the flrm dld not reply the deficiency letterissued by DGFtt on 28 06 2018 and flnalreminder

issued by DGFtt on 20 07 2018

Party Name:UNITOP Meet Noノ Datei5/83- Status:Case
RejectedCHEMICALS PVT LIMl丁 ED IALC1/2018

11608.2018

RLA File Lic NoノDate:0310819653 1Defer Datei

:01/83′ 050/00074/AM19/    103/95′ 040/01055/AM18/    108032018

Decision:The Committee considered the case as per agenda and decided to raectthe case as
the firm did not reply the deficiency letterissued by DGFT on 28 06 2018 and finalreminder

issued by DGFT on 20 07 2018

Party NameiVEDANTA  IMeet No/Datei5/83-    IStatus:Case
LIMI丁ED            IALC1/2018         1Deferred

116082018           1

_^ HQ File RLA File Lic.No/Date:0510405871 Defer
/u:01/83/05OtOO122tAM1gl .O5]24!O4O|OO556/AM18/ 14.03.2018 Date:19.09.2018

Decision :The Committee considered the case as per agenda and noted that the request of the

1rm had been sent to M/o Mines for providing the comments which is awaited. O.M issued on

30.07.2018. Reminder to M/o. Mines on 28.08.2018. The case is re-listed for 19.09.2018.

Case No:43/2/83-
ALC1/2018

HQ File

Case No:67/2/83-
ALC1/2018

HQ FIle

Case No:27/3/83-
ALC1/2018

Case No:42′ 3ノ83-

ALClノ2018

Case Noi28ノ 3/83-

ALC1/2018

HQ File

Party Name:NICOME丁
INDUSttRIES LttD

RLA FIle

Status:Case
Rejected

76

77

Party NameiBODAL    IMeet No′ Date:5/83-
CHEMICALS LIMI丁 ED  IALC1/2018

116082018

_^ HQ File RLA File Lic.No/Date'.0810142151 Defer
/e :01/83/050/00'137/AM19/ '.O8l24lO4OlOO352/AM'18/ '15.03.2018 Date:19'09 2018

Decision :The Committee considered the case as per agenda and decided to defer the case for

examining the request of the firm. File alongwith reply of D/L furnished by the firm sent to T'A The

case is re-listed for 19.09.2018.

Status:Case
Deferred

Party Name.VEDANTA,Meet No/Date:5/83- Status:Case
DeferredALC1/2018

16082018

Lic No′Datei0510405885:Defer
80
:01ノ83/050ノ00123/AM19′  :05/24′ 040/00584ノ AM18′   16032018 Date:1909.2018

Decisron :The Committee considered the case as per agenda and noted that the request of the

1rm had been sent to M/o Mines for providing the comments which is awaited. O.M issued on

30.07.2018. Reminder to M/o. Mines on 28.08.2018. The case is re-listed for 19.09.2018.

LIMITED

RLA FIle

し r |レ
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Case No:32/3/83-
ALC1/2018

27

Party NamelBRAKEWEL
AUTOMO丁 IVE
COMPONENTS(|)P LTD

Meet No/Date:5/83-
ALC1/2018
16082018

Lic No/Date:0510405898
16032018

Status:Case
Approved

Defer Date:

81

HQ FIle            RLA File
101/83/050/00127/AM19/   :05/23/040/00445/AM18/

Declsion i Comrnittee considered the case as per
norms as under:―

agenda and decided to ratify the following

necessary action under Para 4.7 of HBP as per above decision of

Party Name:ADITYA    Meet No/Date:5/83-
lNDUSttRIES         ALCl′ 2018

16082018

RLA File Lic.NoノDate:5210042560 1Defer

:01/83/050/00152/AM19/  :52ノ 24/040/00070/AM18ノ   ,16032018 Date:19092018

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 30.08.2018 issued by DGFT. The case
is re-listed for 19.09.2018.

RA concerned may take
NORMS COMMITTEE

Case No i57/3/83-

ALClノ2018

HQ File

Case No:6/3/83-
ALC1/2018

HQ File

‐:01/83′ 050′ 00101/AM19ノ

Party Name:BRAKEWEL
AUTOMO丁 IVE
COMPONENttS(|)P LttD

RLA FIle

Meet No/Date:5/83-
ALCl′2018
16082018

Llc No′Date:051040588

Status:Case
Deferred

182

Status:Case
Approved

Defer Date:
:05/23/040ノ 00446ノAM18ノ   16

|         116.03.2018    1
Decision : Committee considered the case as per agenda and decided to ratify the fo‖ owing

norms as under:―

Export item Qtv lmport item Qtv

BRAKE LININGS(AUTO PARTS)

Containing  min.  13.6%  GLASS

ROViNGS, 15.6% PHENOL′  30.6%
RAW  ASB[SttOS  and  19.6%
MELAMINE RESIN

lM丁 GLASS ROVINGS/F:BRE/CHOPPED
SttRAN D(different grades)

0 2348 MT

CLUTCH FACINGS(AUTO PARTS)

Containing min.20.5%% GLASS
ROViNGS, 23.6% PHENOL′  46%
RAW  ASBESttOS   and   23%
MELAMiNE RES:N

lM丁 PHENOL 0 2707 MT

RAM′ ASBESTOS 0 5297 MT

MELAM!NE RESIN 0.2648M丁

丁OLUENE 0 400 MT

GLASS ROViNGS/FIBRE/CHOPPED
STRAND(different grades)

BRAKE LiNINGS(AUttO PARTS)

Containing min. 13.6% GLASS
ROVINGS′  15.6% PHENOL′ 30.6%
RAW  ASBESttOS  and  19.6%
MELAMINE RESIN

0 278 MTCLUTCH FACiNGS(AUTO PARTS)
Containing min.20.5%% GLASS
ROVINGS′  23.6% PHENOL′  46%
RAW  ASBESTOS  and   23%
MELAMINE RES:N

A/1ELAMINE RESiN

丁OLUENE

し ロ
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84

RA concerned may take necessary actlon under Para 4 7 of HBP as per above declsion of
NORMS COMMITTEE

l:S鵬10/5/83  弔醍ざ ヒ♀′
N I躙

1魁
g智田83 1耶艦

∞
|

116082018           ‐           |

HQ FIle               RLA File               Lic No/Datei0910066067 Defer Datei
:01ノ83/050/00310/AM19ノ     :09/24/040/00630/AM18/   120032018

Decision!Committee considered the case as per agenda and decided to raufy the following
‐norms as underi―

Export item Qtv lmoort item Qtv

SELF ADHESIVE PAPER

(165 GSM+/-10%)
Consisting  of  Coated

Paper

l Sq M COATED ONE SIDE PAPER ClS 80

GSM+/‐ 10%―VAR10US VV!DTHS

1 04 Sq Mυ Sq Mt
content contalned

in export product

RELEASE BASE PAPER― GLASSiNE―

60   GSM   +/-10%―VAR10US

COLOURS―VAR10US WIDTHS

1 04 Sq Mtl Sq Mt

content contained

in export product

HOT MELT ADHESIVE(100%
SOLID RUBBER BASED)

24 Gms

RA concerned may take necessary action under Para 4 7 of HBP as per aboVe decision of
NORMS COMMITTEE

ICase No i31′ 3ノ83-      Party Name:GREENLAM IMeet No/Date:5/83-   IStatusiCase
ALC1/2018           1NDUSTRIES LIMITED   ALCl′ 2018         Deferred     

‐

16082018           1              1

∞綿星尾50/004%仏M9誂鵬90049餅 A剛創■譜児]F晰“
∞∞8B:枢

L9Ю9矧 8

Declsion iThe Commlttee considered the case as per agenda and noted thatthe request ofthe

lrnn had been sentto Deptt oflPP for providing the comments which is awaned u o issued    l
21 06 2018 The case is re― |lsted for 19 09 2018

‐Case No:16/3/83-     Party Name:CROWN   IMeet No/Date15/83-    StatusiCase
ALCl′2018          ‐DECOR PRiVAttE     :ALC1/2018         Deferred

tlAlllTED            16 08 2018

86.HQ File            RLA File           Lic Noノ Datei0810142184 1Defer

i01ノ83′050/00111ノ AM19/  :08/24/040/00361′AM18/  21 03 2018            Datei19 09 2018
‐  ‐
Declsion iThe Committee considered the case as per agenda and decided to deferthe case for

examlning the request ofthe flrm FIle sentto T A The case is re― |lsted for 19 09 2018

Case No i38/5/83-       Party Name:UPL LTD    Meet Noノ Datei5′ 83-    ‐StatusiCase
ALCl′2018         1DeferredALClノ2018
16082018

γ脇 5橘鶏 餅 馘 釧剛

舗 糀 1嘉 枷 選Decision:The Cornmittee considered the case
.ofthe case for want oflnformation from the firrT
‐
   is re― listed for 1 9 09 201 8

L舅

ハ



Case No i39/5/83-

ALClノ2018

1HQ File

ICase No:12/3/83-
IALClノ2018

Case No:10/5/83-
ALCl′2018

1HQ File

:01/83ノ 050ノ 00280/AM19ノ

Decislon i tthe Commlttee

norms as under:―

29

Paty Na語3而げ Status:Case
Deferred

188
RLA File Lic.NoノDate:0310819960 1Defer

i01/83ノ 050/00309/AM19/  103/95/040/01037/AM18/  21032018 Date:19092018

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 28.08.2018 issued by DGFT. The case
is re-listed for 19.09.2018.

Party Name:GREENLAM Meet No/Date:5/83-    Status:Case
lNDUSttRIES LIMITED   ALC1/2018         Deferred

16082018

89 HQ File               RLA F‖ e              Lic No/Datei051 0405959‐ Defer

i01ノ83/050′00107/AM19ノ   :05ノ23/040′00498/AM18/  23 03 2018            Date119 09 2018

Decislon:丁 he Commntee cOnsidered the case as per agenda and decided to deferthe case for  l
lexamlning the request ofthe flrm F‖ e sentto Deptt oflPP The case is re― listed for 19 09 2018

Party NameiBRILLIANT   IMeet No/Date:5/83-
PRINTERS PN/T LTD,    :ALCl′ 2018

116082018

RLA File Lic No/Date:0710113017 Defer Date:

:07/24/040ノ 00360/AM18′    23032018           1

consldered the case as per agenda and decided to ratify the fo‖ owin9 1

lStatus:Case
Approved

90

RA concerned may take necessary action under Para 4 7 of HBP as per aboVe decision of
NORMS COMMI丁TEE

Party NameiVEDANTA  .Meet No/Datei5/83-    IStatus:Case
LIMITED            ‐ALC1/2018         1Deferred

16082018

RLA File Lic'No/Date:0510405970 Defer
on HQ FileYr :01/83/050/00108/AM19/ :OS]24]O4OIO0638/AM18/ 26.03.2018 Date:19.09.2018

Decision :The Committee considered the case as per agenda and noted that the request of the

firm had been sent to M/o Mines for providing the comments which is awaited. O.M issued on

30.07.2018. Reminder issued on 28.08.2018. The case is re-listed for 19.09.2018.

Case No i13/3/83-

ALC1/2018

ICase No i19/3ノ 83-

IALC1/2018
Party Name:ATUL
LIMITEDl

Meet No/Datei5/83-    IStatus:Case
ALCl′2018        'Deferred
16082018           .

92‐
HQ II16            RLA FIle           Lic No/Date:0810142239 1Defer
:01′83′050′ 00114ノAM19′   :08′ 24/040′ 00345/AM18ノ   26032018           

‐Date:19092018

L

しぼ

Export item Qtv lmoort item Qtv

PRINTED  B00KS=  QTY
740640 NOS

l Kg RAINBOW 264 gsm 16 1198
BLUE B00K COVER MOROCCO
949 Plus or pИ inus

1.05 Kg/Kg content
contained in the
export product.

PRINTED B00KS=QW 30200
NOS

l K9

RAINBOW 264 gsm 16 1198
BLUE B00K COVER A/10ROCCO
949 Plus or N/1inus

1.05 Kg/Kg content
contained in the
export product.
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F‖e alongwlh reply of DノL furnlshed by the firm sent to T.A. Theexamining the request of the firm.
case is re-listed for 19 09 2018

Case No:20/3/83-
ALC1/2018

HQ FIle

Party Name:CROWN Meet No/Date:5/83-

93

DECOR PRIVATE
LIMI丁ED

RLA FIle

Party NameiATUL
LIMI丁 ED〕

IMeet No/Datei5/83-
lALC1/2018

116082018

rStatus:Case

Deferred
iCase No.:65ノ 4/83-

‐ALC1/2018

1HQ File

‐Case No:33/5/83-
IALC1/2018

96 HQ File

ALC1/2018
16082018

Status:Case
Deferred

Lic No/Date:0810142238 Defer
:01′83/050/00115/AM19/  i08ノ 24/040ノ00383/AM18/  26032018 Datei19 09 2018

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 01.08.2018 issued by Deptt. of lPP.
Final reminder issued on 30.08.2018.The case is re-listed for 19.09.2018.

|

194
RLA File Lic No/Datei0810142236 Defer

:01ノ83/050′00263/AM19ノ   :08/24/040/00372/AM18/  26032018 Date:19092018

Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File alongwith reply of D/L furnished by the firm sent to T.A. The
case is re-listed for 19.09.2018.

Case No:19/5/83-
ALClノ2018

HQ File

RA concerned may take necessary action
NORMS COMMI丁TEE

Party NameiLOPAREX   IMeet No/Datei5/83-
INDIA PRIVAttE LIMITED  ALC1/2018

16082018

RLA File Lic No/Date:0310820071

Status:Case
Approved

Defer Date:
:01′83ノ 050/00289/AM19/   :03/95/040/01152/AM18/   26032018

Decision:The Committee considered the case as per agenda and decided to ratify the fo‖ owing

norms as under:―

95

under Para 4.7 of HBP as per above decision

16082018

Llc No/Date:0310820073 Defer

ofl

Party NameiMONttEX   Meet No/Datei5/83-    Status:Case
CLASS FIBR巨 IND PVT  ALCl′ 2018         Deferred
LttD

RLA File

:01/83/050/00303/AM19/  :03/95/040/01159/AM18ノ   
ー26032018 Datei19 09 2018

Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. The case is re-listed for 19.09.2018.

Export item Qtv. lmport item Qty

RELEASE LINERS(TWO SIDE
SiLICONE COATED PAPER)80
-85 GSM+/-10%50000
KGS 625000SQM

l SQM GLASSINE  RELEASE  BASE
PAPER IN JUMBO ROLL OF
RELEVANT GSM 80-85 GSM
+/-10%

104 Sq Mt/Sq Mt
content contalned in
export product

SILICONE POLYMER 4.2 Grams / Sq.Mt of
export product

CAttALYStt FOR SiL!CONE 0.042 grams / Sq.Mt
of export product

CROSSL:NKER FOR SILiCONE 0.147 grams / Sq.Mt
of exoort product

し r レ



ICase No:72/3/83-

IALC1/2018

1HQ File

Case No:21/3/83-
ALClノ2018

HQ File

ICase No:17′5/83-

IALCl′2018

99 1HQ FIle

Case No:18/5ノ 83-

ALClノ2018

‐Case No:20/5ノ 83-
‐
ALCl′2018

101‐ HQ File

Case No:22/5/83-
ALC1/2018

102 HQ FIle

31

Party Name:DECHEM   IMeet No/Date:5/83-
CHEMICALS PVT LTD  IALC1/2018

:16082018

RLA FIle Llc No/Date11310048916‐ Defer

Party Name:MONTEX   IMeet Noノ Datei5/83-   iStatusiCase
GLASS FIBREIND PVT  IALC1/2018         :Deferred
LTD               16 08 2018         1

Lic No/Date:0310820137.Defer

Status:Case
Deferred

197
:01/83/050′00167/AM19/  :13/24/040ノ 00069/AM18ノ   127032018 Date:19.09.2018

Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File alongwith reply of D/L furnished by the firm sent to Deptt. of
lPP. The case is re-listed for 19.09.2018.

Party Name:ARUNAYA    Meet No′ Date:5/83-    IStatus:Case
ORGANICS PVT LttD    IALC1/2018         ,Approved

116082018           1

RLA FIle Lic No/Datei0810142247 1Defer Datei '

981!0118,/0,9/90116`今 v19イ   :08/24/040/993,1/AM18/   27032018
,Decislon i tthe Committee considered the case as per agenda The firm has intimated that they

have surrendered the sald Advance Authorization to the Addl DGFT,Ahmedabad and submltted
a letter No 08ノ 24/165′ 22′AM19 dated 27 03 2018 from Addl DGFT,Ahmedabad wherein it has
l   been started the firm has surrendered the Advance Authorization which has been cance‖ ed as per

l  ■equest ofthe nrm The committee decided to withdraw the case                      ‐

RLA FIle

i01/83′ 050/00287/AM19/  :03/95/040/01160/AM18/  .27 03 2018           1Date:190920181
‐Decision iThe Committee considered the case as per agenda and decided to defer the case for
.examining the request ofthe firm tthe case is re― listed for 19 09 2018 s

Party NameiPIDILITE   .Meet No/Datei5′ 83-    iStatus:Case
lNDUSttRIES LIMITED  ‐ALClノ2018         1Deferred

‐16082018           1

100腸星λ5餅0028割AMl餅 Ъ39動晶餅00263AMl釘 り譜児1'0310820446::枢 L9Ю92018
Decision itthe Cornmittee considered the case as per agenda and decided to defer consideration
lofthe case for want ofinformation from the firm D/L dated 28 08 2018 issued by DGFT tthe

'case is re―
listed for 19 09 2018

Party NameiVISWAAT  IMeet No/Datei5/83-
CHEMICALS LIMl丁 ED  IALCl′2018

116082018

RLA File Lic No/Date:0310820132.Defer

:01/83/050/00290′ AM19/  :03/95/040/01153/AM18ノ  127032018 Date:19.092018

Decision :The Committee considered the case as per agenda and decided to defer the case for

examining the request of the firm. File sent to T.A. The case is re-listed for 19.09.2018.

'Status:Case

Deferred

Party Name:VISVVAA丁    IMeet No/Date:5/83-     StatusiCase
CHEMICALS LIMI丁 ED  ALCl′2018         Deferred

116082018           1

RLA File Lic No/Datei0310820144 1Defer

:01′83/050ノ00292/AM19′  103/95′040/01155′ AM18/  27 03 2018           1Date:19092018

Decislon:丁 he Committee considered the case as per agenda and decided to deferthe case for

examining the request ofthe firm File sentto T A The case is re― listed for 1 9 09 201 8

し 脚
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'Case No:25/5/83-IALC1/2018

103 1HQ File

Case No:34ノ 5′83-      IParty Name:LOPAREX
:ALCl′2018           ‐INDlA PRIVATE LIMITED

IHQ File            lRLA File
l:01ノ 83/050/00304/AM19ノ   103/95′ 040/01149ノ AM18ノ

IDecision i tthe Committee considered the case as per
lnorms as underi―

Meet No/Date:5/83-    StatusiCase
ALC1/2018         1Deferred
16082018           1

Lic Noノ Date:0310820163 1Defer

IMeet No/Datei5/83-    StatusiCase
lALCl′2018         Approved
116082018
1Lic No/Date:0310820106 1Defer Datei

127032018

agenda and decided to ra‖ fy the following

Party Name:RALLiS
INDIA LIMITED

RLA File

:01/83′ 050/00295ノ AM19ノ   i03ノ95ノ040/01017ノ AM18ノ  ー27032018 Date:19092018

Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File sent to T.A. The case is re-listed for 19.09.2018.

104

RA concerned may take necessary
NORMS COMMITTEE

action under Para 4.7 of HBP as per above decision of

ICase No:37′5/83-

IALClノ2018

105 HQ FIle

Case No:24/5/83-
ALCl′2018

106
1HQ File

101ノ83ノ050/00294/AM19
′

Party NameiVISVVAAT  'Meet No/Date:5/83-
CHEMICALS LIMITED .ALC1/2018

16082018

Party
NameiVELLVETTE   IALC1/2018
LIFESTYLE PRIVATE 116 08 2018
LIMITED         I

良LA lilさ           ILi6 NOノ 6らtさ :6346626266
:03/95/040/01110ノ AM18 02 04 2018
ノ              |

Status:Case
Deferred

RLA File Lic No′Datei0310820135 Defer

:01/83/050′00307/AM19ノ  :03/95/040/01154/AM18/127032018 Datei1 9.092018

Decision :The Committee considered the case as per agenda and decided to defer the case for

examining the request of the firm. File sent to T.A. The case is re-listed for 19.09.2018.

tMeet No/Datei5ノ
83- Status:Case

Approved

Defer Date:

Export item Qtv lmport item Qtv

RELEASE LINERS(ONE SIDE
SiLICONE COATED PAPER)25

丁0 30 GSM + / ‐ 10%
200000.000           KGS

7407400.000 SQA/1

l SQM BLEACHED     MACHINED
GLAZED KRAFtt PAPER !N
」UMBO ROLL OF RELEVANT
GSM 25丁0 30 GSM+/―
10%

104 Sq Mt/ Sq Mt
content contained in
export product

SILiCONE POLYMER 4.2 Grams / Sq.Mt of
export product

CATALYST FOR S:LICONE 0.042 grams / Sq.Mt
of export product

CROSSLINKER FOR SILICONE 0.147 grams / Sq.Mt
of export product

し ば
||||′

′″
″́

―

一



33

tittee consiOeieO the case is,Decision : The Comn
inorms as under:-

per agenda and decided to ratify the following

Export item Qtv lmport item Qtv

Lipstick

VVith relevant Tune

505000 Nos Lipstick tube Relevant LiPstick tube - Net to Net

with accounting clause

RA concerned may take
NORMS COMMI丁TEE

Case No:77′5/83-

ALClノ2018
Party

Name:GOODEARTH
Meet Noノ Datei5ノ 83-

IALCl′2018

necessary action under Para 4.7 of HBP as per above decision of

Status.Case
Deferred

AGROCHEM PVT LTD  16 08 2018

l0THQFileRLAFilerlic'No/Date:50'10002409Deferi
:01/83/050/00347/AM1 9t ,'.501241040/00013/AM1B/ :02.04.2018 ,Date:19'09'2018

Decision :The Committee considered the case as pei agenda and decided to defer the case for i

I ;;#i;;;s i;; i"qr"it of the firm. File sent to T.A. rhe Lase is re-listed for 1e.0e.2018

,n[ClZOrA IName:GRINDWELL ALC1I2
TNORTON LTD r16'08'2018

HQFileRLAFiie:Lic'ruo/Date:0310820226'DeferDate:
:01/83/050/0 0217 l Ali/lgl :03/94/040/01039/AM18/ 03.04.2018

Decision : The committee considered the case as per agenda and decided to ratify the following

norms as under:-

RA concemed may take necessary ac10n under Para 4 7 of HBP aS per above decislon ofl
NORMS COMMITTEE

:認柵 躍
TAMAN I躙

1魁7階
に引8}

PACKAGING INDIA    16 08 2018
PRIVATE LIMI

109 HQ File ,RLA File Lic'No/Date:0310820249 Defer

:0'1/83/050/0 o2o2lAl;.lgl :03/94/040/01050/AM',18/ 04 04'2018 Date:19 09'2018

Decision :The Committee considered the case as per agenda and decided to defer consideration

of the case for want of information trom tne tii.. Olt- OaieO aO'OZ 201B issued by Deptt of IPP'

Finalremind"r i*rLO on 06.09.2018.The case is re-listed for 19'09 2018'

員il湛協鈴:ltξ l躙l壌7階
°引絡

IPRIVATE LIMl丁 ED    16 08 2018

case No i4′4/83-

ALClノ 2018

:   lcase No i39′ 2′83-

1110 1ALCl′2018

Status:Case
Deferred

Status:Case
,Approved

1 627 Kg
輌 CARBIDE G…1. FORCERAM   FLAT   PLATE

405x405x8.5mm

(3.9 Kg)

SILICON CARBIDE GRAIN型
0 217 Kg

SILICON METAL
1835K9

SILICON CARBIDE GRAlNS FCP 072. FORCERAM   FLAT   PLATE
405x405x9.5mm

(4.40Kg)

SILICON CARBIDE GRAINS 100F

REAC丁 IVE ALUMINA

SILICON METAL

し r レ

」

EvAハ rl ilハ
“

Qtv

l No
1 708 Kg

REAC丁 iVE ALUMINA
0737K9

l No
1 928 Kg

0 222 Kg

0 832 Kg

108
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HQ File RLA File Lic No/Date:0510406055 Defer Date:

:01/83ノ 050/00046/AM19/ :05′ 23′ 040′ 00513/AM18/ 05042018

Decislon:The Committee considered the case as per agenda and decided to ratify the fo‖ owlng

norms as underi―

RA concerned may take necessary
NORMS COMMITttEE

action under Para 4.7 of HBP as per above decision of

,Case Noi30/5ノ 83-

ALC1/2018

‐Case No i5/4/83-

:ALC1/2018

Patty NameiVIDHI
SPECIALttY FOOD

Meet Noノ Date15′ 83-    iStatusiCase
ALC1/2018         1Deferred

lNGREDIENTS LIMITED 16 08 2018         1
1Llc No/Date10310820287‐ Deferlll HQ FIle           lRLA File

l:01′ 83/050/00300ノAM19′  :03′ 95ノ040/01179′ AM18/ 05 04 2018        1Date:19092018

1鍬|'1素臨酔漁濡1潰彙1:十ittξ潔精1識憩ヽ常盤
∽∞b

鰤躙∬
ЮN順1腑酬 3 1淵£おe

LIMI丁ED,         16082018       1

442霊
lξ:λ 50100203′ ARl14 9/ 鳥誂7島0/∴ 0:81轟

:‐

1甘:ll[iil[|:il:i[llil]|:::ポ :f‐Decision iThe COmmlttee considered the case
10fthe case for want ofinformation from the firr

l丁 he case ls re― listed fOr 19 09 2018

,Case Noi70ノ 4ノ83-

IALCl′2018
PROttEC丁 10N LTD 16082018

lHorit"RLAFileLic.No/Date:0310820409DeferDate:
,, ,,r ,orlaslo5o/00268/AM19/ :03/95/040/01 141/AM18/ 

1 1 '04'2018 
'..

Decision : The Committee considered the cise as per agenda and decided to ratify the norms as

applied for bY the firm.

,RA concerned may take necessary action under Para 4'7 of HBP as per above decision of I

UORI'IIS COMMITTEE.

:襦:1淑‖鳳:P盤IWT°
引
1 1澪艦
∞

:嵩‖:,淑 鳳゙::躙キ魁τ智
。5/83‐ 瑞朧:∞

1亡 16 Noノbatさ :6310820408 1Defer Date:HQ File            ‐RLA Flle
l141101′83/050′00286′AM19ノ   103ノ95/040/01078ノAM18/   11042018           1

Detiξ i6n:十he ё6mmltee 66nζ iderea the caζ 6 as lさ rムgeAdら 占nd a66ided to ralfy the normS as
‐
applied for by the firm

Case No 116ノ 5ノ 83-

ALClノ 2018
16082018PROTECT10N LttD

RA concerned may take neceSSary action under Para 4 7 of HBP aS
per above decision of

Export item Qtv lmport item Qt

lnsectisides Thiamethoxam 97% Tech l Kg CCM丁         (2-CHLORO-5
CHLOROMEttHYLTHIAZOLE 98%)

064K9

MN10   (3-METHYL   ‐4
NITROIヽ41NOPWEHYDRO-1′ 3′ 5-

OXAD:AZINE 99%)

0 61 Kg

し 孵 |ltレ″″″́
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NORMS COMMITTEE

Case No:65/3/83-
‐ALC1/2018

Party Name:FOAMttECH Meet Noノ Datei5′ 83-
ANTIFIRE COMPANY   ALC1/2018

16082018

115‐ HQ File              lRLA F‖ e              Lic No/Date:05104061 07 1Defer         
‐

101′ 83ノ050/00160ノ AM19ノ  :05′23/040ノ 00008/AM19ノ   12 04 2018           1Datei19 09 20181

Decision iThe Committee considered the case as per agenda and decided to deferthe case for  l

.examining the request ofthe firm File sentto Deptt oflPP tthe case ls re―
|lsted for19 09 2018  1

‐   ‐Case No:79ノ3/83-     Party Name:ARUNAYA  ‐Meet Noノ Datei5/83-    StatusiCase   l
lALC1/2018         10RGANICS PVT LttD  lALC1/2018         1Deferred     l
l  l              l              ‐16082018        1          1

|

1161鵠記鬼5j:∴

'41Mij鳥

■7島j:話 AMl餅 サ‖児1=081釧
42357B:枢

L9Ю920481

■嶽:t:::忠漱魔1韓濡肝記鷲7'ittu:L露∬塊3:ち忠1:胤L協∬
i幣おnl

t   lcase is re― listed for 1 9 09 2018

Status:Case
Deferred

Status.Case
Deferred

Status:Case
Deferred

1117 HQ FIle             ttLA Flle            tiC No/Datei0310820442‐ Defer

1   101ノ83/050ノ00285ノAM19′  :03′95′040/01146′ AM18/  12042018           ‐Date:19092018

■鍬RI轟密堂|オ1:需
'き

::11:十ittξ潔精1認ぷ穐璽淵:∽
輌

Case No:26ノ 5/83-

ALClノ2018

Party NameiUPL LTD   IMeet No/Date:5′ 83-
ALCl′2018
116082018

椰翼I鰐:誡。tts褥i精
°5/83-

‐
  ICase No i15/5′ 83-

|  IALCl′ 2018

ICase No:12′4/83-

‐ALCl′2018

LTD.)

i118,HO fite RLA Fite Lic.No/Date:0310820445 'Defer

, ,oileilo5o/00296/AM19i :03/95/040/01 I 1 1/AM1B t 12.04.2018 Date:19 09'2018

Decision :The Committee considered the case as per agenda and decided to defer the case for

"r#ining 
tn" 6;;;i;itL tirm. Fite sent to T.A. The Lase is re-listed for 19.09.2018'

case No.:91/3/83- Party Name:MATANGI Meet No/Date:5/83- Status:case

ALC1/2018 INDUSTRIES LLP RLCtlZOta Deferred

16.08.2018

Lic'No/Date:081 0142364 Defer
11, '1?5ji05o/00186/AM1e/ ["irflt".r,0o33e/AM17 r ts oiion Date:1e 0e'20'18

Decision :The committee considered the case as per agerda and decided to defer the case for

examining the request of the firm. f ire-aLngwith reply oi olt- furnished by the firm sent to T'A'

The case is re-listed for 19.09.2018'

Meet No/Date:slee- Siiiui'Case
ALC1 /2014 Deferred
16.08.2018

Party Namei」AICO
ENttERPRISE LLP

120 He Fite 
.' 

'RLA File Lic.No/Date:0310820453 Defer

:01/83/050/00210/AM19/ :03/94/040/00017/AM19/ 13 04 2018 Date:19'09 2018

o".n'". ln" 
"".r,u"" "on.,o"r"o 

the case as per agenda and decided to defer consideration

\p- lJ9 
.-:-----..: 

\t

J
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1ofthe case for want ofinformation from the firm D/L dated 25 07 2018 issued by DGFtt Final

,remlnderissued on 28.082018丁 he case is re― listed for 19 09 2018

121

1濡班瀞
藤

|

IHQ File

iCase No:23ノ5/83-

IALC1/2018

:

1221百。「 ilさ 
…‐‐‐~‐

123

Case Noi3′ 4/83-

126 ALC1/2018

ICase No:62/3/83-
IALClノ2018

1HQ File

ICase No 195/3′ 83-

ALClノ2018

‐Case No:64/3/83-
‐ALC1/2018

10RGANICSPVTLttD~~IRLA F‖
e

Party NameilNDIA
GELA丁lNE&
CHEMICALS LIMITED

:ALC1/2018
116082018

~隅
爬画面豪籠琵燕粟罰蔓百

~

IALC1/2018
16082018

Status:Case
Deferred

Status:Case
Deferred

Status:Case
Deferred

lstatus:Case
lDeferred

:01/83/050/00212/AM19/ :03/94ノ 040/00007ノ AM19/ 116042018 Datei19 09 2018

Decislon:The Committee considered the case as per agenda and declded to defer consideration

ofthe case for want ofinformation from the fi「 m D/L dated 25 07 2018 issued by DGFtt Final

remlnderissued on 28 08 2018 The case ls re― listed for 1 9 09 201 8

:01/83/050/00293/AM19/  :03/95′ 040/01044′ AM18/  16 04 2018            Date:19092018

‐Decision iThe Committee considered the case as per agenda and decided to deferthe case for  
‐

examlning the request ofthe nrm FIle sentto T A The case is reJisted for 19 09 2018       1

Party Name:MANGALAM IMeet No/Date:5/83-
ORGANICS LIMITED   IALC1/2018
FORMERLY         16 08 2018
DU」ODWALA PRODU

RLA File Lic Noノ Datei0310820477 Defer

Party NameiMATANGI  IMeet No/Date:5′ 83-

INDUSTRIES LLP     ALClノ 2018
116082018

Party Name:丁 APP INDiA  Meet No/Date:5ノ 83-

PRIVAttE LIMiTED       ALCl′ 2018
16082018

孵呂可   ~甲 蒸
RLA File Lic No/Datei0810142409 Defer

:01′83ノ 050/00157′ AM19′  :08ノ24ノ 040′ 00493/AM17/ 
‐17042018 Datei19 09 2018

Decision :The Committee considered the case as per agenda and decided to defer the case for

examining the request of the firm. File alongwith reply of D/L furnished by the firm sent to T.A.
,The case is re-listed for 19.09.20'18.

.^. HQ File RLA File Lic.No/Date'.0810142407 Defer
124 ..otnztos0/oo19o/AM19/ '.olt24to4otoo083/AM18/ 17.04.2018 Date:19.09.2018

Decision :The Committee considered the case as per agenda and decided to defer the case for

,examining the request of the firm. File alongwith reply of D/L furnished by the firm sent to T.A.

,The case is re-listed for 19.09.2018.

‐StatusiCase
lRelected  l

1251腸
刷λ5900459/AMl餅  1■ 屏晶 餅00006ハ Ml餅  午ξ‖ 児 1『

0引 0406145 Deb Dab

lDecislon iThe Committee considered the case as per agenda and decided to relectthe case as

the fi「m did not reply the deficiency letterlssued by DGFT on 28 06 201 8 and final renlinder

,SSued by DGFT on 25 07 2018

し W |IL′
′′
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HQ File            RLA FIle           tic No/Date:0310820517 Defer
:01/83/050ノ00201/AM19′  :03/94/040/00040/AM19/ 118 04 2018         Date:19092018

'Decision:丁 he Cornmittee considered the case as per agenda and decided to deferthe case for

lexamining the request ofthe firm File sentto Deptt of!PP The caseis re― listed for 19 09 2018

ICase No:61ノ 3′83-
.ALC1/2018

1291白
Q II16 
‐

101′83/050/00301ノAM19ノ

IDecislon:

tCase No:46/3/83¨
‐
ALClノ 2018

case No i47′ 3ノ 83-

ALClノ2018

Party NameiSREE      Meet No/Datei5ノ 83-

THAILAN EXPORttS,   ALC1/2018
16082018

Status:Case
Rejected

Status:Case
Deferred

Meet No/Datei5/83-    Status:Case.
ALClノ2018         Added    l
16082018

Case No:99ノ 3/83-      Party NameilNDOGULF  ‐Meet No/Date:5/83-
ALC1/2018           CROPSCIENCES LlMITED‐ ALC1/2018

|        116.082018
‐RLA Flle

127
HQ File日 ur‖ c                  ‐へ Lハ 

「

:暉                  L:V=｀ V'ビ Ч Vヽ

:01′83/050/00194′AM19ノ   105/23/040/00002/AM19ノ    120042018

Decision :The Committee considered the case as per agenda and decided to reject the case as

the firm did not reply the deficiency letter issued by DGFT on 28.06.2018 and final reminder

issued by DGFT on 25.07 .2018-

tlrs [?5J/"050/00156/AM1ei it#It"^.^0003/AM1e/ i[].:i??F 
321007846u 

ffi13i, oe 2o18

Decision :The Committee considered the case as per agenda and decided to defer consideration

of the case for want of information from the firm. D/L daied 04.09.2018 issued by Deptt of IPP'

,The case is re-listed for'19.09.2018.

Case No i31′ 5/83-       Party NameiUNITOP
ALCl′2018            CHEMICALS PVT LIMI丁 ED

RLA File                Lic No/Date1031 0820659 Defer Datei
103ノ 95ノ040′00047ノAM19/   .25042018

碑 PNamα
RUBAMN 

順 1魁7階
° 983

16082018

13∝鵠記痣::′ :∴ 11lil餅 協7&餅∞鼻′1話釘:ξ‖児1=卸
∞
1118:::7:1;

|1冊
i鷺Ъl鳴臨,応ま出規悲癬fi′吉:!需勢:よ:需1潟庸|∬総「

お
issued by DGFT on 25 07 2018

Status:Case
Rejected

Status:Case
Rejected欝ま

NLmよ良OBA面雨
 1躙 l魁7階

°983

16082018

側 鶴 星λ59:釧 4」ノAli餅 協 剛島
jO:二 jl話 j:需 虎1,31::110::'1lDi:

1冊
i鷺七I鳴協,応ま:悪:『鰤癬『iおど:滞∬:調背1品庸鵬総

「お

二」,製霊_W         i

し ロ
膨

l



Meet No/Datei5/83-
ALC1/2018
16082018

RLA File               Lic No/Date:0310820712 Defer Date:
:03/94/040/00046/AM19/   27042018

n ", 
Decision : The Committee considered the case as per agenda and decided to ratify the norms

'" based on the written recommendation of Deptt. of IPP vide their U.O. No.7t234t2018- TSW dated
01.08.2018, uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document. (Page No. ).

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
:ruONN/lS COMMITTEE.

Case No11/4/83-
ALClノ2018

HQ FIle

i01/83/050/00199/AM19ノ

38

Party NameiGODRE」
INDUSttRIES LttD,

Case No i2/4/83-ALC1/2018 Party Name:GODRE」
INDUSTRIES LTD,

HQ File

:01/83/050/00200/AM19/

Case No i32/5/83-

,ALC1/2018

1HQ File

i01/83′ 050/00302/AM19ノ

Meet No/Datei5/83-
IALC1/2018
16082018

Status:Case
Approved

Status:Case
Approved

Status:Case
Approved

Status:Case
Rejected

no, Decision : The Committee considered the case as per agenda and decided to ratify the norms
'" based on the written recommendation of Deptt. of IPP vide their U.O. No.7123412018- TSW dated

01.08.2018, uploaded along with these minutes or as applied by the firm whichever is less under
'para 4.07 of HBP Vol.1. The minutes signed by TechnicalAuthority have been placed at the end
on this document. (Page No. ).

RA concerned may take necessary action under Para 4.7 ol HBP as per above decision of
NORMS COMMITTEE.

RLA F‖ e                Lic No/Datei031 082071l Defer Datei
:03/94/040/00045/AM19/   27042018

Party NameiYASHO      Meet No/Date:5/83-
INDUSttRIES LIMI丁 ED    ‐ALC1/2018

16082018

RLA File              ‐Lic No/Date:0310820735 1Defer Date:
:03/95ノ 040/00077/AM19/   01052018           1

n ", 
Decision : The Committee considered the case as per agenda and decided to ratify the norms

'"- based on the written recommendation of Deptt. of C&PC (Chem. Div) vide their
UO.No.1401019512011-CH-ll dated 11.09.2015 on repeat basis, uploaded along with these
lminutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. The minutes
signed by Technical Authority have been placed at the end on this document. (Page No. ).

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
.NORMS COMMITTEE.

Case Noi75/3/83-
IALC1/2018

135器刷尾590017餅 AMl餅

Party Name:AMl丁 EK INFRAIMeet No/Datei5/83-
PVT LttD             ‐ALC1/2018

116082018

RLA F‖ e               lLic No/Date:1310048945 1Defer Datel
:13/24/040ノ 00073/AM19ノ    02052018           1

Decision iThe Commltee considered the case as per agenda and decided to relectthe case as

the firm did not reply the deficiency letterissued by DGFT on 28 06 201 8 and final reminder

issued by DGFtt on 20 07 2018

ICase No:16/4/83¨
1361ALC1/2018

Party Name:CARBOLINE Meet No/Datei5/83-
INDIA PRIVATE       ALC1/2018
LIヽ11TED,            16082018

Status:Case
Deferred

♭ 脚 |レ
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‐   IHQ F‖e               RLA F‖ e              lLic No/Datei0310820746 Defer
101/83/050/00214/AM19′   :03/94/040/00079ノAM19ノ  102052018           ‐Date:19092018
‐Decision:The Committee considered the case as per agenda and decided to deferthe case for
lexamining the request ofthe firm FIle sentto Deptt oflPP tthe case is re―

listed for 1 9 09 2018  
｀

ICase No i7/5/83-      Party NameiYASHO    IMeet No/Datei5/83-    IStatusiCase
ALC1/2018          1NDUSttRIES LIMITED  ALC1/2018         Deferred

16082018

137肌刷尾5900277AMlW Ъ乳『品900089AMlり も

'譜

児]『
0310820749B:枢

L9Ю 32048

‐Decision itthe Commlttee consldered the case as per agenda and decided to defer consideration

lofthe case for want oflnformation from the firm Dノ L dated 28 08 2018issued by DGFT The    ‐
case is re― listed for 1 9 09 201 8

Case No:76/3/83-
ALC1/2018

HQ File

い8
|

|

|

|

ICase No i66/3/83-
IALC1/2018

140.

Party Name:VINttY
IMPEX PVtt LttD,

RLA File

Party NameiCOLOUR
CHROMES PVtt LTD

RLA FIle

:02/24/040/00011/AM19/

Meet No/Datei5/83-
ALC1/2018
16082018

1Lic No/Datei051 0406316
103052018

Status:Case
Approved

Defer Date:

Status:Case
Rejected

:01/83/050/00171/AM19/ :05/24/040/00057ノ AM19/

Decision . The Committee considered the case as per agenda and decided to ratify the following
norms as under:-

Export item Qtv lmport item Qty
FASH!ON 」Eヽ〃ELERY/ARTIFICIAL
JEWELERY   OF    DIFFERENT
MATERIALS

l Kg Relevant qua‖ ty and
specificatiOn       Of

METAL/PLAS丁 !C PARTS

FOR    IM MITA丁10N
JEWELERY′        as
indicated   in   the

Advance Authorization

1.01 Kg/Kg content
contained in export
product.

RA concerned may-take necessary action under Para 4.7 of HBp as per above decision of
NORMS COMMITTEE.

Case No.:54 t4t83- party Meet No/Date:5/83- Status:CaseALC./2018 ,Name:MEGHACHEM ALC1,2O18 ApprovedINDUSTRIES 16.08.2018
HQ File RLA Fite Lic.No/Date..O|1O142S12 Defer Date::01/83/050/oo2s2tAM19t :08t24t040/0001s/AM19/ 03.05.2018

., ao ?L.lt]ol^: 
The Committee considered the case as per agenda and decided to ratify the foilowing'"" norms as uncler:-

Export item Qty lmport item Qty
Cuprous Chloride 40000 Kg Copper Rod 26000 Kg

IRA concerned may take necessary act10n under Para 4 7 of HBP as per abOve decision of
INORMS COMMITTEE

IHQ File

:01/83/050/00161/AM19/

Meet No/Datei5/83-
ALC1/2018
16082018

tic No/Datei0210208384 Defer Datei
04052018

L鵬 じ
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Decision :The Committee considered the iase j. pei igenOa and decided to reject the case as
the firm did not reply the deficiency letter issued by DGFT on 28.06.2018 and final reminder
issued by DGFT on 16.08.2018.

Case No:72/4/83-
ALC1/2018

HQ File

Case Noi6/5/83-
ALC1/2018

HQ FIle

Case No i35/5/83-
ALC1/2018

LIMl丁ED,

RLA File

LIMl丁ED

Party Name:GEREME
IND:A LLP

RLA File

i05/23/040/00047/AM19/

16082018           ‐

Lic No/Date:0310820838 1Defer

Status:Case
Deferred

Status:Case
Approved

as per above decision of

Party Name:UPL LTD    Meet No/Date:5/83-
ALC1/2018
,16082018

141
RLA FIle ILlc No/Datei031 0820847'Defer

i01/83/050/00270/AM19/  :03/95/040/01081ノAM18/ 108052018 Date:1909.2018

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 28.06.2018 issued by DGFT. Final
reminder issued on 28.08.20'18.The case is re-listed for 19.09.201g.

Party Name:SBL       IMeet No/Datei5/83-    .StatusiCase
COLORTECH PRIVAttE ALClノ 2018         1Deferred

142

143

:01/83/050/00276/AM19/  :03/95/040/00070/AM19/ .08052018 Date:19o92018
Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 30.08.201g issued by DGFT. The
case is re-listed for 19.09.2018.

Party NameiEVERSHINE IMeet No/Datei5/83-
W00D PACKAGING PN/T IALC1/2018
LttD               16 08 2018

HQ File RLA Fite Lic.No/Date:0410164308 Defer Date::01/83/050/00305/AM19/ :o4t24to40tooo24tAM1Bt 08.05.2018
Decision : The Committee considered the case as per agenda and decided to ratify the following
norms as under:-

¨ Qty lmport item Qty
Wooden Pallets,Creats, Boxes,
Runners, Skid Packing ltems
(Wooden Packing ttems)

l Cubic Meter Relevant Spruce Sawn
Wood (Picea Abies )

1.05 Cubic Meter/
Cubic Meter
content contained
in the export
product

RA concerned may take necessary actiOn under Para 4 7 of HBP
NORMS CoMMI丁TEE

Case No:58/3/83-
ALC1/2018

ICase No:21/4/83-
:ALC1/2018

1451

1HQ File

101/83/050ノ 00219/AM19/

Party Namei」ATIA     IMeet No/Date:5/83-    StatusiCase
CHEMICALS PRIVATE  IALC1/2018         Deferred

144 HQ File           RLA FIle           Lic No/Datei0210208393 Defer
101/83/050/00153/AM19/ lo2/24/040/00014/AM19/ 109o52018            Datei19 o9 2018

Decis10n iThe cOmmlttee considerさ d thささらsざ aζ 66r agさ ndaムnd decided t6 deferthe cage for.examining the request ofthe firm FIle senttO Deptt OflPP tthe case is re―
listed for 19 o9 2018

16082018

Meet No/Datei5/83-
ALC1/2018
16082018

Lic No/Datei0510406380
09052018

Status:Case
Approved

Defer Date:

L脚 1財
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1Declslon i tthe Committee considered the case as per agenda The firm has intimated to this

loffice that they have finding suppliers in lndia so they do not have to import tthe Committee

ldecided to withdraw the case

lCase No:22/4/83-    IParty NamelAGROW   'Meet No/Datei5ノ 83-   IStatusiCase   
‐

IALC1/2018          ,ALLIED VENttURES   IALC1/2018         1Deferred      l
‐PRIVAttE LIMiTED     16 08 2018

1461樹′∫:尾50/00220/AM19/ 15/2:1想
'0/00054/AM19′

 もじill:」:]も「
0510406379 B:::L9Ю

92018 1

1Decislon iThe Committee consldered the case as per agenda and decided to defer conslderation

,ofthe case for want ofinforrnation from the firm D/L dated 30 08 2018issued by DGFT tthe    ‐

lcase is re― listed for 19 09 2018

1Case No i52/3/83-       IParty                 lMeet No/Datei5/83-    iStatusiCase
‐ALC1/2018           NameJNttERNAT10NAL  .ALC1/2018         1Relected

FLAVOURS&         16082018         1
‐  |                  IFRAGRANCES INDIA PVT
I                   LTD
147百
。 116       良LA高港  ~   ■ ほ 静`bら僣b446164012 ibき さFbら 1さ :.    :01/83/050/00147/AM19/   104/24/040/00024/AM19/   10052018

Declsion iThe Commktee consldered the case as per agenda and decided to relectthe case as

the firm dld not reply the deficiency letterissued by DGFtt on 28 06 201 8 and flnal remlnder

liSSued by DGFT on 25 07 2018

1Case No 121/5/83-        Party Name:OC          Meet No/Date:5/83-     Status:Case
lALC1/2018            SPECIALITIES PVT LttD   ALC1/2018         :Approved

16082018

‐HQ File             RLA FIle            Lic No/Date:0310820927 Defer Datei
101/83/050/00291/AM19/   :03/95/040/00117/AM19/   10052018           ‐

148[も
111°Ъl丁T昴肥岸

e旱

£器凧:胤棚写
e aS ptt agenda and dedded b dtt he nOms
f Deptt of C&PC (Chem  Div)vide their

lUO No 14010/102/2012-CH― ‖ dated 07 07 2015 on repeat basis,uploaded along wlth these
nninutes or as app‖ ed by the firm whicheveris less under para 4 07 of HBP Vo1l The minutes
signed by Technical Authonty have been placed atthe end on this document(Page No.  ).

|   IRA concerned may take necessary aclon under Para 4 7 of HBP as per above decision of
:  INORMS COMMI丁丁EE

‐   ICase No:3/5ノ83-       Party Name:VELLVE丁丁E MeetNo/Date:5/83-    ‐StatusiCase
lALC1/2018           LIFESTYLE PRIVATE   .ALCl′ 2018          Approved

LIMI丁ED            16 08 2018
1HQ F‖ e               RLA F‖ e              Lic No/Datei0310820962 1Defer Date:
101/83/050/00273/AM19/  :03/95/040′ 00113/AM19/  14052018           1
‐Decision i The Commltee considered the case as per agenda and decided to ralfy the following
lnorms as underi―

1491

Exoort item Qtv lmport item Qtv

MINI BRONZER 02 W00DY
WONDER
(PaCked in Paper Board Box)

505000 No Relevant Paper board box for
packing bronzer

Netto Net

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMITTEE

Lし」 レ
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150

Case No 126/4/83-
IALC1/2018

1HQ File

Case Noi84ノ5/83-
ALC1/2018

HQ FIle

ICase No:56/5/83-
ALC1/2018

152 HQ File

‐   Case Noi4/5/83¨
‐   ALC1/2018

153 1HQ FIle

Case No:5/5/83-
.ALC1/2018

HQ File

Party Name:SCHoT丁
KAISHA PRIVATE
LIMI丁ED

RLA FIle

16082018           1

Lic No/Date:0310821045 1Defer

16082018           1

Llc No/Date:0310821151 Defer

Meet No/Datei5/83-
ALC1/2018
16082018

Party Name:MEHttA    IMeet No/Datei5/83-
STONE CONSOR丁 IUM  iALC1/2018

116082018

RLA FIle Llc No/Datei051 0406506 1Defer

:01ノ83/050/00224/AM19/  :05/24/040/00081/AM19/  17052018 Date:19092018

Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File alongwith reply of D/L furnished by the firm sent to T.A.
The case is re-listed for 19.09.2018.

Status:Case
Deferred

Party Name:KRISHNA   Meet No/Datei5ノ 83-   IStatus:Case
AN丁 10XIDANTS PVT   ALC1/2018         1Deferred
LTD

RLA File
151
:01ノ83/050/00354/AM19/  :03/94/040/00103/AM19/  17052018 Date:19092018

Decision:丁 he Committee considered the case as per agenda and decided to defer consideration

ofthe case for want ofinforrnation from the firm.Dノ L dated 28 08 2018 issued by DGFT tthe
case is re¨listed for 1 9 09.2018

RLA FIle Lic No/Date:3410044158 Defer
:01/83/050ノ00326/AM19/ i34/24ノ 040/00036ノ AM19/ 121052018 Date119 09 2018

Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File sent to T.A. The case is re-listed for 19.09.2018.

Party NameiPHILODEN IMeet No/Datei5ノ 83-    IStatusiCase
lNDUSTRIES PVtt LttD  .ALC1/2018         Deferred

16082018

Party NameiUNI丁 OP   Meet No/Date:5/83-    ‐StatusiCase
CHEMICALS PVtt     ALC1/2018         1Deferred
LIMI丁ED

RLA File
:01/83/050/00274/AM19/ :03/95/040/00161/AM19/22052018 Date:19092018
Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File sent to T.A. The case is re-listed for 19.09.201g.

Status:Case
Approved

154

Lic No/Datei031 08211 58 Defer Datei
:01/83/050/00275/AM19/   :03/95/040/00160/AM19/   .22052018

Decislon i The Commlttee consldered the case as per agenda and decided to ratify the fo‖ owing
norms taking cue frOm S10N A-1034 as underi―

Export item Qtv lmport item Qtv
GLASS CARTRIDGES  FOR  USE  IN
DENttAL / PEN INJECttORS / AU丁 0
!NJECTORS iN VAR10US CAPACITIES
STERILE OR NON STER!LE′  as per
app‖ cation

l Kg RELEVENT  GLASS
丁UBING

102 Kg/Kg content
contained in Export
product

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMITTEE

に 口 |レ
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Case No:58/5/83-
ALC1/2018

155 HQ FIle

Case No:60/5/83-
ALC1/2018

Case No:88/5/83-
ALC1/2018

ICase No i59/5/83-

.ALC1/2018

iCase No i61/5/83-
IALC1/2018

LIMITED

RLA File

Party Name:KIRI
INDUSttRIES LttD,

16082018           ‐

Lic No/Date:1710006707 1Defer

Party NameiESTEEM   IMeet No/Datei5/83-    IStatusiCase
lNDUSTRIES PRIVATE IALC1/2018         1Deferred

01/83/050/00328ノAM19ノ  :17/24/040/00010/AM19/ .25052018 Date:19092018
Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File sent to T.A. The case is re-listed for 19.0g.2018.

Party Name:GSP CROP ,Meet No/Datei5/83-   ‐Status:Case
SCIENCE PVtt LttD    ALC1/2018         1Deferred

16082018
156肌
則尾5餅00339AM19 1議厨&餅00054ハ Mlり も撃譜児]『

081“ 427018:枢
19Ю 92048

Decislon itthe Commttee considered the case as per agenda and decided to deferthe case for 
‐

examining the request ofthe firm File senttO T A tthe case is re― listed for 1 9 o9 2018         1

Party Name:KRISHNA  'Meet No/Date:5/83-    IStatusiCase
AN丁 10XIDANttS PVT   IALClノ2018         1Deferred
LttD              :16082018         ‐

157 HQ File             RLA File .Lic No/Date:0310821361‐
Defer         l

:01/83/050/00358/AM19/  :03/94/040/00144/AM19/ 131 05 2018           1Date119 o9 20181

Decision iThe cOmmittee considered the case as per agenda and aeciaさ
d lo defelthさ cらξさf61 :

examining the request ofthe flrm File sentto T A tthe case is re― |lsted for 19 o9 2018         1

‐
Case Noi36/5/83-
IALC1/2018

Party Meet No/Date:5/83-
Name:SuDARSHAN   IALC1/2018
CHEMICAL         16 08 2018
INDUSTRIES LTD

158 He rit" RLA Fite Lic.No/Date:3.110067065 Defer
:01/83/050/00306/AM19/ :311831040t00004/AM19/ 05.06.2018 - 

O"t",19.09.2018
Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File sent to T.A. The case is re-listed for 19.0g.201g.

Meet No/Datei5/83-
ALC1/2018
16082018

Status:Case
Deferred

Status:Case
Deferred

Party Name:SouttH    Meet No/Date:5/83-    StatusiCase
lNDIA BROMINE AND  IALC1/2018        1Deferred
ALLIED CHEMICALS   16 08 2018

I                 PVT LTD
1591白
Q File           RLA FIle ‐Lic No/Datei3510045351 Defer
i01/83/050/00329/AM19/ :35/24/040/00003/AM19/ 05 06 2018            Datei19 o9 2018

1Decision:The cOmmlttee considered the case as per agenda and decided to deferthe case for

leXamining the request ofthe firm F‖ e senttO T A tthe caseis re― listed for 1 9 o9 201 8

160 1HQ FIle           lRLA Filさ           Lic N6,D古お16色 4o442,615さ|さ r
101/83/050/00331/AM19/ 1o8/24/040/00071/AM19/ 06 06 2018            Datei19 09 2018

Dさ6isi6h itthe c6品 品116e66Asidよ 6a thさ cちζさらζ p61ム oこhdらムムd a66iaさ a to deferthさ 6age fOI‐
examining the request ofthe firm File sentto tt A The case is re― listed for 1 9 o9 2018

し 脚 1嚇



Case No:62′5/83-
ALC1/2018

161 HQ File

Case No:57/5/83-
ALClノ 2018

HQ File

162:911831959109377`今
M19ノ

Case No:29ノ5/83-
ALC1/2018

Case No:28/5/83-
.ALC1/2018

164‐
HQ Filさ

Case No:63/5/83-
ALC1/2018

Case No:67ノ5/83-
ALC1/2018

RLA File Lic No/Datei0810142748 1Defer

:01/83/050/00332ノ AM19/  :08ノ 24/040ノ 00052/AM19ノ  106 06 2018           1Datei19 09 2018

Decision iThe Comrnittee consldered the case as per agenda and decided to deferthe case for

examlnlng the request ofthe firm F‖ e sentto T A The casels re― listed for 19 09 201 8

44

Party NameiSHITAL    IMeet No/Datei5ノ 83-
lNDUSttRIES PVtt LttD  ALCl′ 2018

‐16082018

Party Meet No/Date:5/83-    StatusiCase
NameiSUDARSHAN    ALC1/2018 Deferred

Status:Case
Deferred

Status:Case
Deferred

Status:Case
Deferred

Decision : The Committee considered the case as per agenda and decided to ratify the norms
with following condition :-

At the time of redemption RA must check Spice Board Report and redeem on highest actual
content basis.

Party Name:ARCL     IMeet No/Datei5/83-
ORGANICS LIMI丁 ED,  IALC1/2018

116082018

163 HQ F‖ e              lRLA File              Lic No/Date:0210208489 Defer
:01/83/050/00299/AM19/ 102ノ 24/040/00039/AM19/ 08 06 2018            Date:19092018

Decision itthe Comrnittee considered the case as per agenda and declded to deferthe case for

examining the request ofthe flrm File sentto Deptt oflPP The case is re― listed for 19 09 2018

Party Name:ORIYON Meet No/Date:5/83-
NAttURAL FLAVOURS

StatusiCase
ALClノ2018

PRIVATE LIMITED
Approved

16082018

RLA FIle Lic No/Date:3210078516.Defer Datei
:32/24/040/00010/AM19/ .07062018

Status:Case
Deferred

CHEMICAL
INDUSTRIES LTD

RLA FIle

Party Name:KL」

ORGAN:C LTD

Party Name:KIRI
INDUSTRIES LTD,

16082018           ‐

Lic No/Datei3110067077'Defer
:01/83/050ノ00298/AM19/ i31/83/040/00035′ AM19ノ  .09062018 Datei19 09 2018
'Decision :The Committee considered the case as per agenda and decided to defer the case for
rexamining the request of the firm. File sent to T.A. The case is re-listed for 19.09.2018.

IMeet No/Date:5/83-

‐ALC1/2018
16082018

165,HQ F‖ e              ‐RLA File              Lic No/Datei0510406848 1Defer
i01/83/050/00333/AM19/  :05/23/040/00118/AM19/  13062018           ‐Date:19092018

Decislon itthe Committee consldered the case as per agenda and decided to deferthe case for
.examining the request ofthe firm File sentto Deptt OflPP tthe case is re―

listed for 1 9 09 2018

Meet No/Date:5/83-
ALC1/2018
16082018

166 HQ F‖ e              RLA File             ‐Llc No/Date:0810142818‐ Defer
:01/83/050/00337/AM19/  :08/24/040/00074/AM19/  13 06 2018           1Datei19 09 2018

Decision:丁 he Commlttee considered the case as per agenda and decided to deferthe case for

examining the request ofthe flrm File sentto T A The case is re― listed for 19 09 2018

し W |レ
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167

Export item Qty lmport item Qtv

U.V    Stab‖ iser    Master    Batch

(Addた市e Master Batch Containing 20%

U.V Stabiliser)

24 MT Polypropylene Gra nules 19584M丁

U.V Stabiliser 4 896 MT

IRA concerned may take necessary actlon under Para 4 7 of HBP as per above decision of
lNORMS COMMl丁丁EE

ICase No:69/5/83-

ALC1/2018
Party Name:KIRI
INDUSttRIES LttD,

‐Meet No/Datei5/83-
:ALC1/2018

‐16082018

Status:Cise
Deferred

I∞
|

|

168 HQ F‖e              RLA F‖ e             lLic No/Datei0810142817 Defer
i01/83/050/00339′ AM19ノ i08/24/040ノ 00072/AM19ノ  13062018           ‐Datei

|

Export item Qty lmport item Qtv
Multiple Walled Insulating Units Of Glass:
(The Export product shall contain 7500
Sqm of 6 mm Reflective Float Glass, 7500
Sqm of 6 mm Clear Float Glass & 30000
Mtr of 14.50 mm Aluminium Spacer)

l SQM 6 mm Reflective
Float Glass:

(Coated Glass)

1 08 SQM/SQM
content contained

in export product

6 mm Clear
Float Glass:
(Clear Float
Glass)

1 08 SQM/SQM
content contained

in export product

14.50 mm
Aluminium
Spacer:
(Aluminium
Spacer)

Net+2%

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMI丁丁EE

し り
|レ

IDecislon iThe Committee considered the case as per agenda and decided to deferthe case for

lexamlning the request ofthe flrm F‖ e sentto T A The caseis re― listed for 19 09 2018

‐Case No:54/5/83-      IParty Name:GSC,GLASS MeetNo/Datei5/83-    IStatusiCase

FLttρ
釧 8    日M「ED    4騒

発劉 :   Fp「
OVed



iCase No 164/5/83-
‐
ALClノ2018

170 HQ File

‐Case No:41ノ5/83-
ALC1/2018

171 1HQ File

Case No:66/5/83-
ALC1/2018

Case Noi43/5/83-
.ALC1/2018

173 HQ File

Case No.:46/5/83-

ALC1/2018

175

Case Noi47′5/83-
ALClノ2018

HQ File

46

LF

Party NameiVEDANttA  IMeet No/Datei5ノ 83-
LIMITED           IALC1/2018

116082018

Status:Case
DeferredALC1/2018

16082018

Lic No/Datei0510406856 Defer

01/83/050′ 00334′AM19/ :05/23/040/00100/AM19/ 14062018 Date:1909.2018

Decision :The Committee considered the case as per agenda and decided to defer the case for

examining the request of the firm. File sent to T.A. The case is re-listed for 19.09.2018.

ICROPSCIENCES
LIMI丁ED

RLA File

Party NamelPYROTEK  IMeet No/Date:5ノ 83-    .Status:Case

lNDIA PRIVAttE LIMITED IALC1/2018         1Deferred
116082018           1

Party Name:PARIKH    IMeet Noノ Datei5/83-    IStatusiCase
ENTERPRISES PVT   IALC1/2018         1Deferred

Party NamelBEStt CROP IMeet No/Date:5/83-    IStatusiCase
SCIENCE LLP       IALC1/2018         tDeferred

16082018           1

Party NameiFLOWTECH IMeet No/Datei5/83-    IStatus:Case
CHEMICALS PRIVATE  ALC1/2018         1Deferred

RLA File Lic No′Datei3110067084 1Defer

:01ノ 83ノ050′00311/AM19/  :31/83/040/00040/AM19/  16 06 2018           1Date:19092018

Decislon iThe Committee considered the case as per agenda and decided to deferthe case for

examining the request ofthe fl「m File sentto T A tthe caseis re― listed for 1 9 09 201 8

LIMITED 16082018

172‐ HQ F‖ e              RLA F‖ e             ‐Lic No/Datei0810142844 Defer
i01ノ83/050/00336/AM19ノ   :08/24/040ノ00060/AM19/  18 06 2018            Datei19 09 2018

Decision:The Committee considered the case as per agenda and decided to deferthe case for

examining the request ofthe firm F‖ e sentto tt A The caseis re― listed for 1 9 09 201 8

RLA FIle Lic No/Date:0510406908‐Defer

:01′ 83′050/00313/AM19/  :05/23/040/00143ノ AM19/  19062018           ‐Date:19092018

Decision itthe Committee considered the case as per agenda and decided to deferthe case for

examining the request ofthe fi「 m F‖ e sentto tt A tthe case ls re― listed for 1 9 09 2018

LttD 16082018

174 1HQ File               RLA F‖ e              ‐Lic No/Date:0510406914 1Defer
i01/83′ 050/00316/AM19/  :05/23ノ 040/00126/AM19/ 120 06 2018           1Date:19092018

1Decision itthe Commlttee considered the case as per agenda and decided to deferthe case for

.examining the request ofthe firm F‖ e sentto Deptt oflPP The case is re― listed for 19 09 2018

RLA File Lic No/Date:0510406931
:01′83/050/00317/AM19′   :05′24/040ノ00167/AM19ノ  120062018

Decision iThe Committee considered the case as per agenda and noted thatthe
firm had been sentto Mノ o Mines for providing the comments which is awaited U

28082018 丁he case is re― listed for 19 09 2018

Status:Case
Deferred

Defer
Date:19.09.2018

request of the
.O issued

し 脚
レ
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.   Case Noi70/5/83-     IParty NamellNDIA     IMeet No/Date:5ノ 83-    IStatusiCase
ALC1/2018          PESTICIDES LIMITED  ALC1/2018          Deferred

116082018           1               1

1176.HQ FIle              lRLA F‖ e             lLic No/Datei0610038910 1Defer          ‐:  |:01/83/050/00340/AM19/lio6ノ
24/040/00014ノAM19ノ 120 06 2018        1Datei19 09 2018 ‐

|   IDecision itthe Committee considered the case as per agenda and decided to deferthe case for  l‐   .examining the request ofthe firm F‖ e sentto tt A tthe case is re― listed for 19 09 2018

Case No 144/5/83-      Party NameJNttECH    Meet No′ Datei5/83-    Status:Case

ALC1/2018         ‐ORGANICS LIMI丁 ED   IALC1/2018         Deferred     l
16082018                         1

1177 1HQ File              ‐RLA File             
‐
Lic NoノDate:0510406945 Defer         l

:01′83/050/00314ノAM19ノ  :05/23/040/00120/AM19/ 22 06 2018            Datei19 09 2018

1Decision iThe Commlttee consldered the case as per agenda and decided to deferthe case for  l

examlning the request ofthe firm F‖ e sentto T A tthe caseis re― listed for 19 09 201 8

‐  ‐Case No 171/5ノ 83-     ‐Party Name:SONALI   IMeet No/Datei5/83-    StatusiCase‐   ‐
ALCl′2018          ‐POLYPLAStt PRiVAttE  IALCl′2018          Deferred     .

LIMITED            16 08 2018

178 HQ File               RLA F‖ e              lLic No/Datei0210208519 Defer
i01/83/050/00341/AM19/  :02ノ 24/040′00046/AM19/  22062018           ‐Datei19 09 2018

Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. File sent to T.A. The case is re-listed for 19.09.2018.

Case No:42/5/83-
ALC1/2018

HQ File

Party NameiSAINT¨
GOBAIN INDIA PRIVATE
LIMITED

RLA File

'Meet No/Datei5/83-
ALC1/2018
16082018

Status:Case
Approved

:01/83/050′00312/AM19/  .:04/24′ 040/00033/AM19/
Lic No/Datei0410164440 Defer Datei
‐25062018

Decision : The Committee considered the case as per agenda and decided to ratify the following
norms as under:-

Export item Qty lmport item Qtv

Magnetron
Float Glass

Coated lMT
(66 6667 Sq MT

S!LICA SAND 908 8 Kg

SODA ASH 275 Kg

DOLOMITE 224 9 Kg

SODIUM SULPHAttE 1l Kg

IRON OXIDE 2 Kg

NICKEL OX:DE 062K9
COBAL丁 OXIDE 0 17 Kg

SELENIUM 0 007 Kg

PMMA         BASE
!NttERLEVANT POWDER

0 04609 Kg

FURNACE OIL 5% of FOB value of
export as per
General Note for fuel

ALUMINIUM FOIL As per packing policy

NICKEL CHROMIUM 0 02827 Kg

Tl丁ANIUM 0.001446K9

N10BIUM 0 01989 Kg

S:LVER 0 009163 Kg

卜
M |レ

「
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S:LICON ALUMINIUM 0 06292 kg

丁:丁ANIUM OX!DE 0 00288 Kg

W00D PINE As per packing policy

UNIT   CLAY   WEK/
BENTONI丁 E

As per packing policy

CARGO DRY As per packing policy

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMI丁TEE

180

ICase No i45/5/83-

‐ALC1/2018

HQ File

181

Case Noi72/5/83-
ALC1/2018

HQ FIle

Case No 173/5/83-

ALC1/2018

|  ICase No:78/5/83-
1  1ALC1/2018

IParty NameiVEDANTA  IMeet No/Date:5/83-
ILIMITED           IALC1/2018
1                     116082018

RLA File
:01/83/050/00315/AM19/  :05/24/040/00184/AM19/  28062018 IDate:19092018
Decision :The Committee considered the case as per agenda and noted that the request of the
firm had been sent to M/o. Mines for providing the comments which is awaited. U.O issued
28 0B 2018 The case is re-tisted for 19.09.2018.

Status:Case
Deferred

:01/83/050/00342/AM19/  i35/24/040/00006/AM19/ .29062018           ‐Date:19092018‐
Decision iThe cOmmittee considered the case as per agenda and decided to deferthe case for

iも駕 明 ♀よ

he request of he lrm目 ね sent b DepL Of Mnes tthe case t ЮJたねd fOr    
‐

Patty Name:SRI

・
AYYAPPAN FINE ARTS

‐RLA FIle

IMeet No/Datei5/83-   IStatusiCase
lALClノ2018          1Deferred
16082018           ,

ILic No/Date:3510045362 1Defer

Status:Case
Deferred

Party Name:AR」 UNA   IMeet No/Date:5/83-
NAttURAL LIMITED    ALC1/2018

16082018
182‐ HQ FIle           RLA FIle Lic No/Datei1010o59982 Defer
101/83/050/00343/AM19/ !lo/24/040/00021/AM19/ 02 07 2018         Datei19 09 2018

Decision:The cOmmlttee considered the case as per agenda and decided to deferthe case for

.examining the request ofthe firm F‖ e sentto Deptt OflPP tthe case is re― listed for 19 o9 2018

PVtt LttD 16082018

1831器刷尾5餅00348/AMl餅 l場厨晶餅00040/AMl餅 年F謂児背
04101644738:糖

L9Ю 92048
1Decision itthe Comrnittee considered the case as per agenda and decided to defer consideration l

lof the case for want of information from the firm. O/L aateO ZA.OA.201g issued by DGFT. The
;case is re-listed for 19.0g.2018.

―

184 HQ F肩~~~~~~~~

Party Name:丁 AKASAGO MeetNo/Date:5/83-    StatusiCase
lNTERNA丁 10NAL INDIA ‐ALC1/2018         Deferred

Party Name:AVERY     IMeet No/Date:5/83-    StatusiCase

躙

MSON NttA PW 
槻 :劉 :   ‐

Ap「o(d

:01/83/050/00360/AM19/

Decislon:The cOmmtttee

RLA File Lic No/Datei051 0407143 1Defer Datei ‐

:05/23/040/00162/AM19/   10072018

considered the case as per agenda and decided to ・的
■
＝
＝
ド

ａ

し ロ

the norms
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based On the wrttten reconlmendalon of Deptt OfiPP vide their U O No 7/60/2017-TS1/V dated

129082018,uploaded along with these mlnutes or as app‖ ed by the firm whicheveris less under
lpara 4 07 of HBP Vo11 丁he minutes signed by ttechnical Authority have been placed at the end

On thiS dOCument(Page No.   }.

RA concerned may take necessary action under Para 4 7 of HBP as per above decision of
NORMS COMMITTEE

Party NameiBEST CROP‐ Meet No/Datei5/83-
SCIENCE LLP       ‐ALC1/2018

116082018

185 HQ File               RLA F‖ e              Lic No/Date:0510407185 Defer
i01/83/050/00363/AM19/ :05/23/040/00181/AM19/ 13072018           ‐Datei19 09 2018
Decision iThe COmmlttee considered the case Js pさ rちgendL and aecided to deferthe 6age fOr
examining the request ofthe fi「 m File senttO tt A tthe case is re― listed for 1 9 o9 201 8

Case No i93/5/83-

ALC1/2018

.Case No:97/5/83-
ALC1/2018

Case No:91/5/83-
ALC1/2018

Case No:92/5/83-
ALC1/2018

ICase No i94/5/83-

IALC1/2018

189 1HQ FIle

‐Case No i95/5/83-
190 ALC1/2018

Party NameiMADRAS   ‐Meet No/Datei5′83-    Status:Case
FLUORINE PRIVAttE   ALC1/2018         1Deferred
LIMITED, 16082018

Party Name:KL」

ORGANIC LTD

Party NameiKL」

ORGANIC LTD

RLA File

Party NameiKLJ
ORGANIC LTD

Meet No/Datei5/83-
ALC1/2018
16082018

IMeet No/Datei5/83-

‐ALC1/2018
16082018

Status:Case
Deferred

Status:Case
Deferred

Status:Case
Deferred

Status:Case
Deferred

186 1HQ File           ttLA Filさ            亡16:N6′ bら16:6410164402 1Defel
:01/83/050/00367/AM19/  i04/24/040/00087/AM19/ 113 07 2018           1Datei19 o9 2018

Decislon itthe Commtttee cOnζ iderさd the 6asさ らζoさ|ムoさハdg ana aさ ciaさd to aさferthe cage for
lexamining the request ofthe fi「 m F‖ e senttO T A tthe case is re― listed for 19 o9 2018

187 HQ File           RLA lilさ           Liも o`/batさ :o6104o710b befer
i01/83/050/00361/AM19/ :o5/23/040/00182/AM19/ 16 07 2018            Datei19 o9 2018

Decision iThe cOmmittee considered the cas6 as per agenda and decided to deferthe case for

leXamining the request ofthe firm FIle senttO Deptt OflPP tthe case is re― listed for 19 o9 2018

188'HQ File           RLA Filさ           Liし 、6′ba16166464o,40フ Dさfel
:01/83/050/00362/AM19/ 1o5/23/040/00178/AM19/ 16 07 2018            Datei19 o9 2018

Dきちision itthさё6品 miteさ coAsiaきたd theさらζきちζoさ l aoehdち ana decidさ d tO deferthe case fOr
lexaminlng the request ofthe firm F‖ e sentto tt A tthe case is re― listed for 19 o9 201 8

Party NameiCRYSttAL  Meet No/Date:5ノ 83-
CROP PROTECT10N  IALC1/2018
LIMI丁ED 1608.2018

Status:Case
Deferred

Meet Noノ Date:5/83-
ALC1/2018
16082018

Lic No/Datei0510407200 Defer
16 07 2018            Date:19o92018:01/83/050/00364/AM19/ :o5/23/040/00179/AM19/

Declsion itthe Comrnittee considered the case as per agenda and decided to deferthe case for

examining the request ofthe firm File senttO Deptt OflPP The case is re―
listed for 19 o9 2018

に リ レ

」

1
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1HQ F‖e              
‐
RLA FIle             'Lic Noノ Date:0510407202 Defer

101/83/050/00365/AM19ノ  :05/23/040/00180/AM19/ 16072018           ‐Datei19 09.2018

1Decision itthe Committee considered the case as per agenda and declded to deferthe case for

leXamining the request ofthe firm F‖ e sentto Deptt oflPP The case is re― listed for 1 9.092018

一
FLAVOURS& 16082018
FRAGRANCES INDIA
PVT LTD

Case Noi80/5/83-       Party Name:PARI」 AT    Meet No/Date:5/83-    IStatusiCase
ALC1/2018           1NDUSttRIES(INDIA)   IALC1/2018         1Approved

PVtt LttD,           16082018         ‐

‐HQ FIle            RLA FIle           tic Noノ Date:0510407239 Defer Datel
101/83/050ノ 00350/AM19ノ    :05/24/040/00176/AM19/  119072018

Decislon i The Committee considered the case as per agenda and decided to ratify the fo‖ owing

192 norms as under.-

Export item Qtv lmport item Qtv
PYR!PROXYFEN 10%EC 36400 Kg PYRIPROXYFEN  TECHNICAL  97%

MINIMUM
3676 4 Kg

RA concerned may take necessary actlon
NORMS COMMITttEE

ICase No:98/5/83-
ALC1/2018

Party

NameiSUDARSHAN
CHEMICAL
INDUSttRIES LttD

under Para 4.7 of HBP as

IMeet No/Date:5/83-
‐ALC1/2018
16082018

Status:Case
Deferred

per above decision of

:Status:Case
Deferred

1931H。
「 |le           RLA File          tlc N6/DLiei0116o671401befer
i01ノ83/050/00368′AM19/ :31/83/040/00056/AM19/ 120 07 2018           1Date:19092018

Decision itthe Committee considered the case as per agenda and decided to deferthe case for

examining the request ofthe firm F‖ e sentto T A tthe casels re― listed for 19 o9 201 8

Date:07.09.2018
Place:New Delhi

Ramesh Kumar Verma
Asst. Director General of Foreign Trade

レし い

ヽ



Subject: Application for fixation of norms under Para 4.06 of HB.P. 2015-20
for Flushed Pigment (Dispersed ln Non-Aqueous Media) For Printing
lnk sheetfed Eco Yellow 174 - M/s. Huber Group rndia pvt. Ltd.

Ref : 01l83t1tlrcEtavt-l8/DES-IV/260 dated 26-03-2018

Vide email dated 21.04.2018, the firm has submitted details of the case
saying that they will import raw materials for the manufacture of Pigment Yellow for
printing inks, oil Soluble Phenolic Resin Based Varnish, VegLtaOte Oil Based
Fatty Butyl Esters, Structured Phenolic Modified Rosin Ester, fiinting ink vehicle,
Phenol Modified Hydro Carbon Resin Oxyaluminium Octoate, Soya Allyd, etc have
been fixed, allowing its raw materials. They have submitted a material balance for
the export item and stated that as per their marketing strategy of inks in
lnternational Market which is very competitive, as it is their tride secr& to offer their
products, having different ratio of solid content to different customers spread across
the world at different terms and conditions. They have requested not to insist on the
solid content in the resultant product.

2 Subsequently, vide letter dated 15.06.2018, the firm has stated that in the
initial request the word FLUSHED PIGMENT was not incorporated in description of
resultant product. As the resultant product is Flushed Pigment, it is advisable to
incorporate the same in Final Product to match the sime with relevant and
appropriate H.S. Code 32129090. There is a no change in input material and
quantity as was requested earlier.

3. Based on information furnished by the firm (also giving material balance forthe solid content) and production consumption data, thJ following norms is
recommended:

Export ltem: FLUSHED PIGMENT (DtspERSED tN NoN-AeuEous MEDTA)
FOR PRINTING INK SHEETFED ECO YELLOW 174

Quantity: 1 kg

lmport item:

Yellow 174 For Printing lnks or its Raw Materiats
Benzedine 2,2'Oi

Causlc sOda L



翡 ク
11.5 3'Dichloro Ben Di― Hvdrochlo「 ide 0.0663

11.6 Sodium Nlnte 00407

1.1.7 Acetoacet― O―Toluidide(AAOT) 00153

1.1.8 Sulfamic Acid 0.0020

11.9 Rosin 0.0193

1.1.10 Dilute Aceuc Acid 00517

1111 1(P 丁olvl)Phenv1 3-Methv15-Pvrazolone 0.0057

2
OilSoluble Phenolic Resin Based Varnish (Grinding
Varnish) or its Raw Materials

21 Vegetable O‖ Based Fattv Butvl Esters 01320
22 Structured Phenolic Modified Rosin Ester 0.1488

2.1

Vegetable Oil Based Fatt Butyl Esters orits Raw
Materials

2.1.1 Vegetable Based Disti‖ ed Fattv Acid 01105
21.2 M:x Xylene 00010
21.3 Normal Butanol 0.0300

2.14 Para Toluene Sulfonic Acid 00002
215 丁‖Phenyl Phosphite 0.0002

2.2

Structured Phenollc MOdifled Rosin Ester orlts Raw
Mater:als

2.21 Addlives 00002
222 Ma!eic Anhydnde 0.0035
223 Paraformaldehyde 00096
224 Penね erμ h‖d 00146
22.5 Alkyl Phenol 0.0166
226 Rosin 0.1209
227 Butylated Hydroxytoluene 0.0008

3
P_rinting lnf Venic
Materials

31 Phenol Modfied Hydro Carbon Resin 0.1335
3.2 Oxyaluminium Octoate(Al.Content 5.9 00027
33 Butylated Hydroxytoluene 00005
34 Vegetable Oil 0.1558

3.1 Phenol Modfied Hydro Carbon Resin or its Raw Materials
3.11 Addlives 0.000015
312 Paraformaldehyde 0.0081
313 Pentaerythtttol 00079
314 ¨ 0.0266
3.15 Rosin 0.0569
316 Dycyclopentadine 0.0376
3.17 Fumaric Acid 00066
31.8 Dimer Acid 00009



ヘ 319 Neodene 0.0057

3.2

Oxyaluminium Octoate(A!.Gontent 5.9) or its Raw
Materials

321 Aluminium lsopropoxide 00012

322 NeopentylGlycol 00004

3.23 Petroleum Disll:ate(DisI‖ a‖on Range 240… 330 Deoree C) 00006

3.2.4 Ethvl Aceto Acetate 0.0009

32.5 MineralTurpentine Oil 0.0003

326 Ethvl Aceto Acetate 00003

4 Soya Alkyd -T or its Raw Materials
411 Vegetable(Dil(Sovaノ Linseedノ Coconut) 0.0929

412 Punied Terepathalic Acid 0.0198

4.13 Pentaerythritol 0.0132

414 TH Phenyl Phosphite 00001

5
COXi(Oil Retarder)Contain:ng Vegetable oll Based Fatty
Buty:Ester And TBHQ 15%orlts Raw Mate面 a:s

5.1.1 Tertiary Butyl Hydroxy Quinone(丁 BHQ) 00023
51.2 Ve9etable Oil Based_Fatty Butyl Ester 0.0133

6 Vegetable Oil (Soya/Linseed/Coconut) 01248

7 Packing Grease or its Raw Materials
711 Soya Oil 0.0074
7.1.2 Pano‖ 400 0.0003
713 ClaytOne 0.0013
7.14 Anlbact 0.00001
715 Proxel Mb 0.0011

(NAND LAL)
Consu:tant

-83ヽ )フ )ν口らDGFT(DES‐ lV)



No.7/8e/2017-rsw {/Y3
Ministry of Commerce & lndustry / - '

Department or lndustriat Poticy a pioitofio n li- 125-
(TSW- SECTTON)

Subiect: Application for fixation of norms under Para 4.06 of HB.p. 2O1S-ZO
for Flushed Pigment (Dispersed ln Non-Aqueous Media) For Printing
lnk cold set Eco Magenta - M/s. Huber Group lndia pvt. Ltd.

Ref : 0118311711022tAM-18/DEs-tvt261 dated 26-03-20i8

Vide email dated 21.04.2018, the firm has submitted details of the case
sa.ying that they will import raw materials for the manufacture of Pigment yellow for
printing inks, oil Soluble Phenolic Resin Based Varnish, VegltaOte Oil Based
latty Butyl Esters, Structured Phenolic Modified Rosin Ester, eiinting ink vehicle,
Phenol Modified Hydro Carbon Resin Oxyaluminium Octoate, boya Allyd, etc have
been fixed, allowing its raw materials. They have submitted a materiaibalance forthe export item and stated that as pei their marketing strategy of inks in
lnternational Market which is very competitive, as it is their tride sec6i to offer their
products, having different ratio of solid content to different customers spread across
the world at different terms and conditions. They have requested not to insist on the
solid content in the resultant product.

? Subsequently, vide letter dated 15.06.2018, the firm has stated that in theinitial request the word FLUSHED PIGMENT was not incorporateO in description ofresultant product. As the resultant product is Flushed pigment, it is advisable toincorporate the same in Final Product to match the same with relevant andappropriate H.S' Code 32129090. There is a no change in input material andquantity as was requested earlier.

3' Based on information furnished by the firm (also giving material balance forthe solid content) and production consumption'data, thJ following norms isrecommended:

Export ltem: FLUSHED PIGMENT (DtspERSED tN NoN-AeuEous MEDTA)
FOR PRINTING INK COLD SET ECO MAGENTA

Quantity: 1 kg

lmport item:

s. No. Item Description

Oligo Triacrylate -50

Tobias Acid

Quantity
Recommended

( in kg.)

1 .1.1
0.0029

1.1.2
0.0009



113
Para Amino Benzamide

″

0.0008

1.1.4
Additive 0.0088

11.5
Additive 0.0057

11.6
Solsperse 22000 Polymeric Dispersant 0.0043

1.17
Hydrochloric Acid (Pure) 0.1921

1.1.8
Caustic Soda Lye 0.1992

1.1.9
Bon Acid 0.1053

1.1.10
Sodium N性百te 0.0389

1.111

Rosin 0.0432

1.112
Calcium Chlo百 de Solutton 0.0911

11.13
4B Acid 0.1050

2
OilSoluble Phenolic Resin Based Varnish
{9rinding Varnish) or its Raw Materials

2.1
Vegetable(Э‖Based Fatty Butyl Esters

0.2013

2.2
Structured Phenolic Modified Rosin Ester 0.2270

2.1
Vegetable Oil Based Fatty Butyl Esters or its Raw
Materials

211 yegetaЫe oil DIIIにd Fatty Add 01686

2.1.2
Mix Xylene 0.0016

21.3
Normal Butanol 0.0457

2.1.4
Para Toluene Sulphonic Acid 0.0003

21.5
Ttt Phenyl Phosphne 0.0003

2.2
Structured Phenolic Modified Rosin Ester or its
Raw Materials

22.1
Additives 0.0003

2.2.2
Maleic Anhydttde 0.0075

2.2.3
Paraformaldehyde 0.0155

2.2.4
Pentaerythritol 0.0228

～



～ 2.2.5
Alkvl Phenol 0.0270

2.2.6
Rosin 0.1844

22.7
Butylated Hydroxy Toluene 0.0013

3 塾 a Alkyd with T Acid orits Raw Materials

3.1.1
Vegetable Oil(Soya/Linseed/Coconut) 0.0588

31.2
Pentaerythtttd 0.0069

3.1.3
lsopthalic Acid 0.0141

3.1.4
Tri Phenyl Phosphne 00001

4

4.1.1

4.1.2

i習蹴 瓢
Butylated Hydroxy Toluepe 0.0040

Jegetable oil Based Faty Butyl Esters 0.0119

5
d′Coconut) 0.2060

6 Packing Grease or its naw tUtateriats

6.1.1

6.1.2

6.1.3

6.1.4

7

Soya Oil 0.0074

Pano‖ 400 0.0003

Claytone 0.0013

Proxel Mb 0.000009

Ortho PhOsphOric Acid 0.0015

｀
ヾ

)ヽイ)(1lDLAL)
Consuitant

鉾 07.2018ヽ
α

DGFT(DES‐ :V)
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chemicals P!'t. Ltd' have submitted present application

;Jffi;;"rt of Masnesium HYPoPhosPhite

潔螂ldttl鵠駆ぽ柵:鳳P"anm酬
眸∞mmm“

with the approval of competent authority'

for the imPort of raw

the following

lA.夕雉 痺 詩 扇 声

Addl,lndustrial AdviSer

Tel.No.011‐23381430

C&PC U.O.No. 14010′ 101′ 2b12‐CH― |l dated
t`。 1■2015

汗
υ





Government of lndia
Ministry of Chemicals & Fertilizers

Deptt.of Chemicals & Petrochemicals

Application from M/s. Victory Chemicals for issuance of licence.

Victory Chemicals have submitted two applications for issuance of
forthe impott of raW matettals forthe manufacture and expon of Calcium

Their application has been examined. The party has furnished details of
acturing process and past production consumption data duly certified by

on details of manufacturing process furnished by them, this
recommends the following norms for the present licence application:

J. - o7/o 'l 0'1rt 6

-=-D
/,1)--

(JASBTR SrNGH)
Consultant

G. Sarvanan, FTDO O/o DGFT, UDYOG BHAWAN NEW DELHI
of C&PC U.〇 .No.14010/120/2011¨ Ch‖ dated 26.32012

\lVc,a

,J.^t 
/ tn4/- ; +)b, hW *,t rr, "/ . ,

err^.t!."; fl. I f,7.1

't7

Hypophosphorous Acid 50%

ζ

，
■
マ
■

■
ヽ
　

ィ

よ

Ｅ

」

Ｅ

Ｅ

Ｆ

Ｆ

Item of ExPort Qtv Items of lmport Qty.

Calcium Hypophosphite l kg 1.937 kg

●
↓
Ｆ

Ｉ
Ｉ
Ｉ
Ｉ
Ｉ
‐
…
‥



Government of lndia

Ministry of Chemicals and Fertilizers

D.prrtreni of Chemicals and Petrochemical

Authorization No.

for the import

for the imPort of raw
.o1/83/50′ 3667AM16ノDES‐

IV′543 dated 14.8.2015

chemicals Pvt. Ltd' have submitted present application

i#iii," &port of Magnesium Hvpophosphite

have been examined and tぃ e Department reCOmmends the folloWing

preこEIムdttnce Autho‖ Zalon ap口にa10n.

with the approval of competent authority'

い
Addl,lndustrial AdviSer

Tel.No.011-23381430

2-CHJldaね d 1`,1を2015

厖
ジ



FoNo.7′63′2017‐TSW

sub: Advance Authorisation No- - 1510022132 Dated 15-06-2017 - M/s Banaras
Beads Ltd., Varan asi-221 106.

Ref: File No- 01/83/050/00031s/AM18.

Based on information provided by the firm in personal hearing held on 25-04-2018 and norms already approved in the past ano ruriner details submitted vide letterdt. 12-07-2018, the following norms is recommended on one time basis:

Export ltem--

(NAND LAL)
Consu:tant
02.08.2018

Name of export item

Finished glass beads loOse&in sttngs(made Of nOrmal
glass beads 100se)lTc HS― ‐70181020

日雨shed ghss
lTC HS―-70181020

Finished glass P?,g,IP9se&in st百 ngs(made of glass
tube)ITC HS‐ _70181020

Finished Tassles S

:mport:tems:

Quan“ tv reご 3而扇3面西3百

1.10 kg/kg con

l.2okgtkgcontentco@
1.5okg/kgcontentc@
1.05 kg/kg content conta@

Paint,Dye&chemical
for Dye:ng G:ass Beads
Liquid

DGFT(DES… :V〕

S.no.

1

腱em Desc面 p■On

Normal Glass Beads
Loose

2 Glass Rod SO‖ d

3 Giass Tube sOlid

4 Raw Tassles solia --
5 Oxa::c acid lUUU UU Kじ

６

　

一
７

Bead Sticking powder
∠UUU.UU KU

1000 00 KG

ヽ



De“柵離躙l熙∬胃l絶lT瞬鳳面。n/多
(TSW Section)

Subject: Advance authorization No. 0310820712 dated 27.04.2018 for the
export of Other Artificial Waxes and Prepared Waxes - M/s. Godrej
lndustries Ltd.

ttL
Ref : DGFT UO. No.01/83/5099/AM-19/DES-!V/99 dt. 06.07.2018

Based on production/consumption data and applied quantity, which is less,
the following norms is recommended:-

Export product: Other Artificial Waxes and Prepared Waxes

Quantity : 160.000 MT

lmport ltems:

Si.No. Item Description Qty. Recommended
1 Ceto Stearyl Alcohol 115 36 MT

2 Ethylene Oxide 27 68 MT

ノイリぅ2_

(Nand Lai)
Consu:tant
01.08.2018

ヾ

DFGT(DES‐ iV)



Subiect Advance authorization No. 0310820711 dated 27.04.2018 for the
export of Other Artificial Waxes and prepared Waxes - M/s. Godrej
lndustries Ltd.

Ref   : DGFT UO.No.01′ 83ノ50(フAM‐ 19′ DES‐:Vノ98 dt.06.07.2018

Based on production/consumption data and applied quantity, which is less,
the following norms is recommended:-

Export product: Other Artificial Waxes and prepared Waxes

Quantity : 250.000 MT

lmport ltems:

Si.No. Item Description Qty. Recommended
Ceto Stearyl Alcohol 189 000 MT

2 Ethylene Oxide 43 250 MT

ツ
(Nand Laり
Consuitant
01.08.2018

DFGT(DES‐ iV〕
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Subject:

Ref:

Gove, r ,", r;.iitt of lndia
Ministry of Ci.':ricats and Ferlilizers

ノ3ι′Department of Chr,':"ricals and Petrochemicals

Advance Authorization appl,:ai.ion from M/s. Yasho lndustries Pvt. Ltd. for the
import of raw materials against the export of Yapox RA'101 -4- Octyl-l{( 4-

OctylPhenyl)BenZenamine

体dVanCe Auth面 ztton Nα
夢 孵 印 亀

″dザ
∬ ギ ワ 慇

U.〇.No.01/82/050/140′ AM16/DES‐ IV/307 dated 6.7.2015

M/s. Yasho lndustries (P) Ltd. has submitted present applications for the import of raw

materials against the export of Yapox RA 101-4- Octyl-N( 4-OctylPhenyl) Benzenamine

The application has been examined and the Department recommends the following
norms for the present Advance Authorization application.

This issues with the approval of competent authority.

ゝ、い

興 K uヽShaha百 ,FTD0 1(DES-4)O/o DGF丁 ,Udvoq Bhawan,New Delhi-11.
Deptt.of C&PC U.〇 。No.14010/95/2011-CH― |l dated、 1.9.2015

い K
Addl.lndustrial Adviser

Tel.No.011‐ 23381430

“
一

どＲ

1. ltem of Export Qty. Item of lmport Qty

Yapox RA 101 -4- Octyl-N( 4-
octyiPhelyi) tsenze131i ne

l  kg. 1. Diphenylamine

2.- Di.lsobutylene- 01680-Kg:―

3.Aclvated Clay 0.220 K9.

0.405 Kg.
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Government of lndia C kZ

,., jffi':l?;t"nx"#:',?l'# J; [':ffi '"^ffi
om M′ S.〇・C,SpecttLies Pvt.Ltd.fOr the import

SubieCt: AdVance AulhOnZa」
。n appliCalon fn

OfraW matedalムgalnstthe exT威 ヴ
S°dium BrOmde Sdulon(45-47%)
A_^0‐ Ź.lハ・θt‐・1″受~

轟

「
'・

1~ilⅢヽ
こr  t. /

1砒翼¶ti:i】llli隠盈麟滋醐羅翻
ン

Ref:   U・〇・No.01′ 83ノ
50/845/AM‐ 15′DES‐ lVノ74 dated 5.5.2015

Whe‰』濯椒x淋∬ttti馴
け面憮d「“酬applittm b mel Bromide Solulon(45-47%)

The application has been examined and the Department recommends

norms for the pr"t"niij"n"u Authorization application'

Thisissueswiththeapprovalofcompetentauthority.

import of taw

the following

Tel.No.011‐ 23381430

Item of lmPort
1.ltem Of Export

t7incBromEe LC Brine
dtton

(45‐47%)
2,SOdium HydrOXlde Flakes

austic Soda

U

14010/108/2012-CH¨ |l dated っ .7.2015

ゞ



Fo No.7′ 60′ 2017…TSW
M:N:STRY OF COMMERCE&:NDUSTRY

DEPARTMENT OF!NDUSTR:AL POL!CY&PROMOT:ON
(TSW Section)

SubieCt:Advance authorization no.0510407143 dated 10-07‐ 2018 for the export of
Se:f Adhesive paper… Mノs.Avery Dennison(:ndia)PVt・ Ltd.

Ref  : DGFT File.No.01′ 83′ 050′360ノAM… 19′DES‐:V DATED 31.07.2018

Taking cue frorn SI(DN A-2866.The following norms is recommended:

Self Adhesive Paper 155 GSM+ノ …10%

:mportitems

Coated Paper 80 GSM+/-10%

Glassine Paper 57(3SM+/-10%

Solprene― Butadiene― styrene polymer

Ex

Description of:tem Quantity

SerAdhesive Film 121 GSM+ノ ‐10% 2500000 Sq.Meter

:mportitems

5. Glassine Paper 57 GSM +l-10o/o 2600000 Sq.Meter

6 Solprene - Butadiene - styrene polymer 10779 Kg

7. Westrez - Rosin ester 23777 Kg

Description ofltem Quantity

Self Adhesive Paper 150 GSM +l-10o/o 4000000 Sq.Meter

:mport ttems

8. Glassine Paper 57 GSM+ノ ‐10% 4160000 Sq.Meter

9. Solprene - Butadiene - styrene polymer 15522 Kg

10. Westrez - Rosin ester 34239 Kg

Self Adhesive Paper 151 GSM +l'10o/o

:mportitems

Coated Paper 75 GSM +l-10o/o

Solprene - Butadiene - styrene polymer
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Consultant
29.08.2018

DGFT(DES■ V)

Descno■on ofitem Quan■ ty

Self Adhesive Paper 168 GSM+ノ ー10% 1000000 Sq Meter

imoort■ems
13 Coated Paper80 GSM+/-10% 1040000 Sq Meter

14 XPE 1043-Emulsion 20000 Kg

15 Glassine Paper 57 GSM +110% 1040000 Sq Meり/

Laり
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